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FIRST REPORT OF THE COMMITTEE OF PRIVILEGES
(TWELFTH LOK SABHA)

I. Introduction and procedure

I, the Chairman of the Committee of Privileges,
having been authorised by the Committee to submit the
Report on their behalf, present this their First Report
to the House on the question of privilege regarding
alleged misbehaviour with Shrimati Rama Devi,MP by the
Deputy Superintendent of Police, Central Bureau of
Investigation, Patna Bihar and alleged derogatory remarks

made against her and members of Parliament by him.

2. The Committee held © sittings. The relevant
minutes of these sitting form part of the Report and are

appended hereto.

3. At their first sitting held on 28 July, 1998, the
Committee considered the matter. The Committee decided
that Smt. Rama Devi,MP be requested to appear before

them for oral evidence on 14 August, 1998.

4, At their second sitting held on 14 August, 1998
the Committee examined on oath Smt. Rama Devi. During
her evidence Snmt. Rama Devi, handed over copies of

depositions made by two escort guards of her husband,



late Shri Brij Bihari Prasad, before the Judicial
Magistrate, Sadar, Patna, in a case filed by her
regarding the incident of alleged misbehaviour with her
by Shri R.K. Singh, Deputy Superintendent of Police,
Central Bureau of Investigation, Patna. The Committee
requested the member to furnish a copy of the complaint
filed by her in the Court regarding misbehaviour with her

by Shri R.K. Singh.

The Committee decided that a copy of the notice
of question of privilege given by the member may be
forwarded to Shri R.K. Singh for obtaining his written
comments thereon for the consideration of the Committee.
The Committee also decided that Shri R.K. Singh be asked
to appear before the Committee for oral evidence on 11

September, 1998.

5. At their third sitting held on 11 September,
1998, the Committee examined on oath Shri R.K. Singh,
Deputy Superintendent of Police, Patna, Bihar. During

his evidence Shri R.K. Singh handed over a copy of
communication addressed by Deputy Superintendent of
Police, Central Bureau of Investigation, Patna Region,
Patna intimating about the approval by Director, Central

Bureau of 1Investigation to the proposal of search and
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arrest of Late Shri Brij Bihari Prasad, former Minister
of Science and Technology, Government of Bihar in case
no. RC 43(A)197-Pat., received from Deputy
Superintendent of Police, Central Bureau of

Investigation, Patna Region, Patna.

The Committee decided to ask the following
persons to appear before the Committee for oral evidence

on €6 October, 1998.

(1) Prof. (Dr.) Gopal Prasad Sinha, Patna

Medical College & Hospital, Patna, Bihar.

(ii) Dr. M.P. Singh, Central Government

Health Scheme, Patna, Bihar.

(iii) Shri Dharmendra Kumar Singh, Escort guard

of late Shri Brij Bihari Prasad.
(iv) Shri Jai Prakash Pandey

(v) Shri Bhola Prasad Premi.

6. At their fourth sitting held on 6 October,1998,



the Committee examined on oath the following

7.

the

their

Committee deliberated upon the

4 -

(i) Prof. (Dr.) Gopal Prasad Sinha,
(ii) Dr. M.P. Singh,

(iii) Shri Dharmendra Kumar Singh,
(iv) Shri Jai Prakash Pandey

(v) Shri Bhola Prasad Premi.

persons: -

At their fifth sitting held on 13 November, 1998,

Report be prepared.

8.

1998,

matter and arrived at

conclusions. The Committee decided that a draft

At their sixth sitting held on 15 December,

and adopted it.

II Facts of the case

On 28 April, 1998 a notice' of

the Committee considered their draft first Report

gquestion of

l.

See Appendix I
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privilege was given by Smt. Rama Devi,MP alleging that
she was misbehaved with and derogatory remarks made
against her and members of Parliament by the Deputy
Superintendent of Police, Central Bureau of

Investigation, Patna. Bihar

10. Smt. Rama Devi alleged in her notice that on 4
April, 1998, a Central Bureau of Investigation team led
by Shri R.K. Singh, Deputy Superintendent of Police came
to her residence with a search warrant in connection with
a Special Case No. 23 of 1997 corresponding to R.C.
case no. 43 of 1997, in which her husband (Shri Brij
Bihari Prasad) a former Minister of Science and
Technology. Government of Bihar, was made an accused.
At that point of time, according to Smt. Rama Devi, her
husband was seriously indisposed and the doctor who was
attending on him had advised his immediate
hospitalisation, but the Deputy Superintendent of Police
prevented the same. When she sought to intervene, the
DSP humiliated her by saying that "Tumhara Husband chor
hai aur tum bhi chor ho’ (your husband is a thief and so

are you).

11, It was further alleged by Smt. Rama Devi that on

disclosing her identity as a member of Parliament, the
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Deputy Superintendent of Police retorted by saying
'"Tumhare aise aise kitne saansad ko hum hathkari pahna
chuke hain aur tumko bhi hathkari laga denge. Tum bogus
vote se jiti hui saansad ho’ (We have handcuffed many MPs
like you and would handcuff you too. You have been

elected to Parliament on bogus votes).

12, Smt. Rama Devi further alleged that her husband
was later forcibly taken to the Central Bureau of
Investigation Headquarters at Patna and from there to the
Incharge Court of the Special Judge, North Bihar, Patna.
When she protested against the maltreatment meted out to
her husband, she was slighted and even ’crudely pushed

aside’ by the Deputy Superintendent of Police.

13. On 5 May, 1998 a copy of the notice given by
Smt. Rama Devi was forwarded to the Ministry of
Personnel, Public Grievances and Pensions for furnishing
a factual note in the matter for consideration of the

Hon’ble Speaker.

14. A factual noteiin the matter was received from
the Ministry of Personnel, Public Gr'\evances & Pensions
(Department of Personnel and Training) on 26 May, 1998.

In their factual note the Ministry jnter alia stated that

See Appendix IT
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on 4 April, 1998, when Shri Brij Bihari Prasad was
arrested and produced before the Special judge, he did
not complain of any ill-treatment by Shri R.K. Singh,
Deputy Superintendent of Police and Inquiry Officer of
the case. This fact had also been specifically mentioned
in the order sheet dated 4 April, 19398 of the said Court.
No such complsint of harassment as alleged by member was
brought to the notice of Hon'ble Patna high Court. It
was asserted that ’'the complaint made against the Inquiry
Officer and Deputy Superintendent c¢? Police S3Shri R.K.
Singh, is an afterthough%, the purpose of which 1is to
demoralise and to divert the attention of the
investigating agency. Hence, the allegation that Shri
R.K. Singh, Deputy Superintendent of Police and Inquiry
Officer, humiliated or misbehaved with the member Smt.

Rama Devi 1s not substantiated’.

15. On 8 June, 1998 a copy of the factual note
furnished by the Ministry was given to Shrimati Rama
Devi. Disagreeinz with the facts furnished by the
Ministry, Smt. Rama Devi stated that she would raise th2
matter ir the House on that very day j.e¢. & June, 19898.
The member wroteato the Speaker seeking permission to

raise the matter in the House.

3. See Appendix III
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&
16. On the same day the member raised the matter in
the House. After some time, +he Speaker
observed "I have sent it (the matter) to the Committee of

Privileges."

17. The matter thus stood referred to the Committee

of Privileges Inor examination, investigation and report.

II1 EVIDENCE
Evidence of Smt. Rama Devi,MP

18. During her evidence before the Committee on 14
August, 1998, Smt. Rama Devi,MP inter alia stated as

follows:

"On 4th April, 1998 in the morning at
7.00 hovrs Central Bureau of
Investigation (team) came to my flat at
Bailey Road, Patna. At that c(:me my
husband was unwell, and had fever of

104~105 degrees since the previous night.

4. See Appendix IV
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I told the CBI team which came to conduct
the search, that they could go ahead with
their search but at the same time pointed
that my husband was not well. The DSP,
(CBI) said that they would conduct the
search without any disturbance to my

husband.....

1 had called for doctor in the night but
he could not come. I rang up the doctor
again in the morning before the arrival
of the CBI team. When the doctor
examined my husband, he was running a
temperature of 105 degrees. The doctor
immediately referred him to Kurji
Hospital and said that as he had a very
high fever, he had to be hospitalised
otherwise there might be a brain
haemorrhage or anything could happen.
The CBI personnel thereupon, asked the
doctor to sit silently. When the doctor
repeatedly insisted upon hospitalisation
of my husband they asked him to go

downstairs and sit there. After that I
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also requested them that my husband might
be allowed to be hospitalised. I added
that we would 1leave the entire house
oper., and they could carry on the search
work. But the DSP turned a deaf ear
towards our entreatiee and retorted v
saying ‘your husband is a thief and you
are also a thief.' I asked h°: <. he was
using such a language «iid 2aid, '7T am a
member of Farl:iament' He v torted I
eaying tihat he had handcuffed many MPs.,
and that he will also handcuff me. He
further said ‘You have been elected to
Parliament on bogus votes.' When I asked
him ‘'Take your words back, whatever you
are saying, is not a good thing' He said

"

that he would see....

19. When asked whether al) tine persons were from CBI,
member replied ‘r» sffirmative and further stated that "a
security guard who was later killed and two other guards
were also present therec and CBJT »pecple zept on asking
them to go out. Time and again the security guards came
back stating that they were on duty and could not leave

without any written instructions." They were stated
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to have heard the argument which was going on between the

member and the DSP.

20. When the member was asked to comment wupon the
position taken by the Ministry of Personnel and Shri R.K.
Sineh NDSP.CRT. Patnes that the memher nr her hunechand AiAd
not complain about harassment/maltreatment by DSP, when
her husband was brought before the Court, the member
stated that as her husband was not in a position to say
anything , she tried to bring this matter before the
Court, but the Judge refused to listen to her. Member
further stated that had ’the Court given me Qn
opportunity to speak for a minute and asked about my

identity, I would have told them everything."

21. When asked whether the member’'s lawyer was
present, the member stated that their lawyer was out of
station and a lawyer at the Court was provided to them
for their defence. The member said that the lawyer did
not utter a single word in their favour. She could not
give 1in writing anything at that time as her husband was

suffering from high fever.

5
22. When asked whether she had filed a complaint with

the Court subsequently regarding the incident of alleged

5. Copy of complaint filed by member in the Court of
Judicial Magistrate. Sadar. Patna and examinatinn n¥F
complaint in the Court may be seen at Appendix V



misbehaviour with her by Deputy Superintendent of Police,
Central Bureau of Investigation, Patna, she replied in
affirmative and handed over copies of depositionséhade by
two escort guards of her husband Late Shri Brij Bihari
Prasad before the Judicial Magistrate, S&ﬂar, Patna in

that case.

23, Member however, stated that she ¢tould not move

the High Court of Patna in the matter.

Evidence of Shri R.K. Singh, Deputy
Superintendent of Police, Central Bureau

of Investigation, Patna, Bihar

24. On the direction of the Committee of Privileges,
Shri R.K. Singh, Deputy Superintendent of Police
furnished his written commentsvon the notice of question
of privilege given by Smt. Rama Devi,MP vide his
communication dated 26 August, 1997. The following are

the main points made by Shri R.K. Singh in his comments?

(i) The CBI, Patna Branch had registered a

case no. RC 43/A/97 against Shri B.B.

6. See Appendix VI
7. See Appendix VII



(ii)

(iidi)

Prasad, former Minister of Science &
Technology, Government of Bihar on 11
August, 1997 on the order dated 17 July,

1997 of the High Court, Patna.

CBI did not rescrt to search of premises
of Shri B.B. Prasad until April, 1998
when sufficent evidence againgt him
surfaced. The evidence ag3zin-.t Shri B.B.
Prasad was analyscd by the Senior
Officers of CBI at various lsvelas. As
per the decision taken by the competent
authoricy, the house search of Shri B.E.
Prasad was conducted on 4 April, 1998
after obtaining a search warrant u/s 93
Cr. P.C. from the Court of Special
Judge, CBI,Patna. It was well waithin the
knowledge of DSP, <CBI that he was
conducting search of a high dignitary
~iiose wife Smt. Rama Devi also happened
to be & member of Parl:: ment and hence
all courtesy and respect was shown to

them during the search operations.

During the course of the search, the
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P

accused Shri B.B. Prasad complained of
fever and as such due opportunity was
given to him to call his family doctor.
Accordingly, Smt. Rara Devi, called one
Dr. Gopal Prasad Sinha to attend the
accuged. Since the accused complained of
fever, it was felt exped:ciit to get him
examired by wnciher doctor and for this
purpose, the a:cusmsd ~ai -e&ken to CBI
office. Smt. Rams Devi also szcompanied
her husband to CBI office and it was in
her presence that the accused was again
examined by Dr. M.P. Singh of CGHS,
Patna and as per the advice of the
doctor, medicines were provided to hinm.
The arrest memo was signed by Smt. PFanxa
Devi and at this juncture sbt. did not
record her protea+ end complaint of
misbehaviour. Moreover, while filing
this petition on behalf of the accused
before the designated cuurt, no mention
was made of any harrasment or misbehavour

on his part with the member or accused.

The allegation that he abused her and
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(vi)

(vii)

passed derogatory remarks against her
during the search operations on 4.4.98
was malicious and an afterthought. All
respect was shown to her and her family
menbers by him duriug the entive s=arch

operatiun.

Shrimati Rama Devi,MP has alao lodged a
complaint against him 1 Faticnal Human
Rights “ommissior. ailegaing inhumen
behavicur towards her huaband but did not
mention about any misbehavisur with her
or passing of dercgatory remarks against

anybody.

Shri Singh aiso gtated that no such
complaiant (of inhuman t=entront enc
passing of deroguto.sy reiarxs against
Smt. Rana Devi,MP) was made to his
muperior officers either at the timc of
conducting the search -~ thersafter by
Smt. Rama Devi when she came tc¢ CEI

office with her ausband.

In the end Shri R.K. Singhk stated rthat
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he had not in any way attempted to
humiliate or misbehuve with Smt. Rama
Devi,MP or acted in any way which might
lower the prestige of the August House.
He diascharged his duties as an
investigation officer with dili.ence in a
fair manner keeping himsel)f well withip
the pac-ameters n¢r by cthe law of the

land.

2E. When Shri R.X. 8ingh, Deputy Superintendent of
Police, Central Bureeu of lnveustigation, Patna, Bihar,
appeared before the Commitiee tor oral evidence, he
denied at tha very outset the allegations ol his having
mede derogatory remarks against Smt. Rema Devi,MP.
Narrating the incideni., Shri R.K, Singh stated as

fecllows: -

"L went to the ruz:dence of late Shri
B.B. ®reazad (member’'s husband), with @
search warrant. He stated his purpose vo
Shri B.B. Prasad and alace produced the
search warrant. de {(Shri Prasad) asked
the CBI team to go shead with the search

and also signed the search warrant. At
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that time he was suffering from fever.
Then we started the search work. After a
short while, he said that a doctor was
required to be called. I said that they
may call the doctor, we had no objection.
They called the doctor. At that time we
were conducting the search ip anuther
room..... When we rescheu there, we came
tc know that the dociar had ad—ise” hig
hospitelisation. Thereaftesr, 1 asked bhis
family doctor whether his condition is 8o
serious that he i=a required to be
hospitalised. He said that his condition
is not so abnormal but he must be
hospitalised because he is feeling very
uneasy. He also submitted that his
condition was not so alarming. Tken cuv
S.P. came there.He also saw him, He
asked us to get him examined by a CGHS
doctor. Then we called a CGHS doctor and
he examined him. After examiniiy him, he
said that he 3is not required to be
hospitalised at present. After that, we
took him to the Court and therefrom,

order was given to send him to Jail.



.:r o

42

Whatever she has said against me is not
correct. I did not say anything 1like
that. All my officers were present there
et that time, I never tried to speak like

that."

26. Tz a pointed query as to whether Dr. Gopal
Yranad Sinha waz called by (it memxber on her own without
asking them, Shri R.X. Singh stated that eshe called

the coz-tor without consulting them.

27. On being asked as to what was the necessity for
calling a CGHS docter to again examine Shri B.B. Prasad,
when his doctor had already exasrined him and advised for
his hospitalisaticn, Shri R.K. Singh stated "7 called
the CGES doctor because he was his family doctor. When
the doctor was examining him, we were conducting the
search in another room. When we came from there, he had
written his prescription. When we talked to the decter,
he told that his condition is net Bo alarming but since
he was feeling uneasy, it would be better to get him
hospitalised. Then we thought of taking the second

opinion from another doctor also because Dr. Sinha was



family doctor. Our 8.P. came there and he also advised

to get him examined by another doctor."”

28. When confronted with the fact that he did not
take these pleas in his written submissions/comments to

the Committee, Shri R.K. Singh regretted the sane.

29. When asked whether the CGHS doctor confirmed that
Shri B.B. Prasad was 1ill, Snri R.%. Singh, while

replying in affirmative, stated that fhe illness had been

diagnosed as fever.

30. To a specific query as to whether the CGHS doctor
had seen the prescription of Dr. Gopal Prasad Sinha,

Shri R.K. Singh replied in affirmative.

31. When asked about the CGHS doctor’s opinion
regarding hospitalisation of Shri 3.B. Prasad, Shri
R.K. Singh drew attention to the last 1line of the
doctor’s prescription wherein it was recorded ’'To

assess the condition, refer if needed tc “he hospital.’

32. In response to a query regarding the production
of the two prescriptions in the Court and Court’s order

in the matter, 8Shri R.K. 8Singh stated that both the
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prescriptions were brought to the notice of the Court.

33. Committee took note of the Court’'s order dated 4
April, 1998 as reproduced in Shri R.K. 8ingh’s comments
dated 26 August, 1998 directing that Shri B.B. Prasad be
taken 1into Jjudicial custody till - 6 April, 19988 and
till such <time lodged in Central Jail,Reus. It was
directed by the Court that Shri .3, Prasad be produced
before the Court on 6 April, 198, On heivy enked about
the subsequent =vents, Shri R.K. Singh stated that after
this order Shri Prasad again filed an application in the
Court the same day, stating that he was suffering from
several serious abdominal diseases and praying that he
may be sent to IGIMS, Patna for availing medical
facility. The Court after due examination of the matter
and keeping in view the CBI report did not order for
sending Shri B.B. Prasad to hospital. 8hri k.xi. Singh
further stated that they deposited tae Courts order with

the Jail authorities.

34. Shri R.K. Singh also statec iti..z vn 6 April,
1998 they learnt that Shri B.B. Prasad had been sent
from Jjail to the Indira Gandhi Medical Institute. It
wasn’t clear to them as to how this came to happen and

even the Judge wondered as to how Shri B.B. Prasad was
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hospitalised iithout the prior permission of the Court.

36, To a specific query whether the member tried to

inrluoan. or intimidate him, he replied "She did not do

this at that point of time."

36. ;When asked had Shri B.B. Prasad been allowed to
be hogpégllilod. could thet have in any way, impeded
fnvoa;#ggtion of the Centra. Bureau of Investigation in
this case, Shri R.K. 8ingh repliac that he had or.der- to
conduct the search cof the residence of Shri B.B. Prasad,
arrest - him and prodice him in the Courl. Elaborating,
8hri lgl. Bingh stated that Ccntgol Bureau of
Invouti.,tiou wanted Shri B.B. Prasad in police custody

for {interrogation and he had specific orders to arrest

him.

37. In this context Shri R.K. Singh hended over a
copy of oon.nnicatioﬁ.dutod 17 March, 1998 addressed by
Deputy BSuperintendent of Police, Central Bureau of
Investigation Patnae Region,Patna intimating about the
approval by Director, Central Bureau cf Investigation to
the proposal of search and arrest of late 8hri B.B.
Prasad 4in RC. 43(A)- 197- Pat. The case was in fact

registered .‘ﬂliult Shri B.B. Prasad consegquent upon

\

3. See. Appendix VI



— 22

orders of the High Court of Patna dated 17 July, 1987.

38. On being asked that when he had clear orders for
arrest of Shri B.B. Prasad, where was the need for him
to consult the Superintendent of Police about the
custodial interrogation, Shri R, K. 8Singh ststed that
a8 Superintendent of Police was supervising the search
and the operation and was available on the spot, he had

to teke a decision only after consulting him.

39, Shri R.K. Singh concluded his evidence by
stating that if the member has been hurt by any of his=s

observations, he apologises for that .

Evidence of Prof (Dr.) Gopal Prasad
S8inha, Patna Medical College and

Hospital, Patna, Bihar.

40, At the outset, when Dr. Gopal Prasad Sinha,
Patna Medical College and Hospital, Patna, Bihar was
asked whether he was acquainted with Shri Brij Bihari
Prasad, he replied,"He and his family members were my

patients for the last three to four years".



—_ 23

41. On being asked whether he recollected having gone
to the residence of Shri B.B. Prasad for his medical
examination in April, 1998, Drr. Sinha replied "I do not
remember the exact date but I certainly remember that he
was 111 and leter on I came tc know that some raid was
going on at his rezidence. T do not remember exactly
whether v waa in the month of April or May., but I can
certeinly recall by the recorde. The cnly record was my
prescription which was taken ~way fr-m e, hbut I c¢an
rec?anile it if it ie vhere with the patient or other

authority."

42, When Dr. Sinha was shown a copy of the said
prescription as available in the Committee’s record, he
stated "yes, it is my prescription and I have written on

it that he was having high fever at that time."

43. On being asked to narrate the details of the

incidents, Dr. Sinha sntated:-

"I can recollect certain evenic which
have not been detailed in the
prescription. I vividly remember that I
received a phone call from his wife at

8.30 in the morning that I should rush to
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their residence as he was very serious.
The first phone which I received was
perhaps from his PA that the deceased
(referring to Shri B.B. Prasad, who was
subsequntly assassinted) was not well and
he was restless. In the morning it was
not possible for me to rush immediately
as at that time a number cof patients were
waiting for me in my clinis. I remember
having received a phone c£ril frcm hkis
wife. She was a little annoyed as t- why
I had not gone there so far. 1 tried to
explain to her the position that because
of the heavy rush at my residence it was
not possible for me to immediately rush
to her residence. Then she said. ‘Will
you come when he will die'. I though*
may be his condition was very serious.
Leaving all my patients there, I rushed
to their residence. When I reached
there, I found the deceased crying and
Jumping on the bed. He was naking noises
Just 1like any other person running high
fever does. He was restless. I tried to

console him....I recommended him to be
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hospitalised immediately. As you know we
are a little cautious while dealing with
VIPs. Thinking that what looked like
simple temperature might not turn out to
be serious, I advised inmediate
hospitalisaticn. With aill sense <54
resporgibility, 1 advisecd him to be
hospitalised immediately witncvt losing
any time....I. was in the rcom. One cr
two staff memborn were wluweo there.....
There were a few cther perscnz sitting on
a sofa there.... 1 did noct take notice
as to hovw many persons were there.... At
that time, I was examining the case.
Honestly speaking, till such time, I
never tried t2 1l.ok at...the persons
gitting there...... I finished oy
examinaticn and gave the prescription to
one of the staff members, whose name I do
not know, to rush him to the
hospital..... Tiil such time, I never
tried to know who the persons were. I
thought, they were the visitors of the
Minister who was ill. After a few

minutes, one of the persons got up and



26—

took out the prescription from the
attendant asking for the prescription.
Then he showed this prescription to
scmeone. Honestly speaking, I could not
follow what was going on there or whether

eome sort of CBI reid was going on.....

I asked for permiscsion {to leeve} from
his wife. T told hker that I wzy going to
the hospital and 8she should get hipe
admitted in the hospital as
hospitalisation wae a must. Then the
person who looked like a superior officer
told me that I could not go. He asked me

to wait and s8it there for a while .....

After a few minutes, one ¢f the staff
members asked me to accompany him
downstairs .++ That man tock me
downstairs and introduced me to Shri R.K.
Singh, DSP of the CBI who wanted to have
some clarification from me about the

prescription. Then the DSP of the CBI
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Prasad
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asked me some questions regarding his
illness and the gravity of the situation
for hospitalisation. I tried to explain
the entire position to the best of nmy
capacity and truthfulneas.. When 1
sought his permiesion to return to the
hospital, he asked me to wait for some
more time. I was told that I could be
alloved to leave the premizes in about 15
minutes time and by tha? time, if was
already 11.00 or 11.15 hours... So I sat
down for some time. At that time, he got
a telephone cail from somewhere,
poasibly, it was a telephonic
conversation with his colleague or from
higher authorities.... He asked me to
sit in the ante-room as there was
something confidential which he had to
talk to his supericr. After he confered
with his superior for 3-4 minutes, I was

permitted to leave"

To a specfic question whether Shri Brij

was also vomitting blood, during his

examination by him, Dr. Sinha stated:

Bihari

medical
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"No, not at that time. At that time, the only
complaints were fever, toxemia and very severe
headache. In fact 1 was asked this question as
to whether I thought that it was an emergency
situation. My answer was that emergency is not
only & situation where the life is jameliately in
denger. The patient may be in great agoany and it
i8 &also an emergency eitwaticn. rrergency calls
for urgent treatwent and thoat was the reason why

I insisted very much on hospitalistion.”

45. When confronted with a statement made by Shri
R.K. Singh, DSP, Central Bureau of Investigation, Patna,
Bihar during his evidence refore the Committee that he
(Dr. Sinha) informed him that condition of Shri B.B.
Prasad wag not alarming, Dr. Sirha stated 'l never told

that the condition is not abnormalf

46. On beiry usked whether anybody sought to obstvuc)
hWim  from entering the house of Shri B.2. Prasad, Dr.

Sinha replied in negative.
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Evidence of Dr. M.P. Singh, Central

Government Health Scheme, Patna, Bihar

47. During his evidence before the Committee,to a
query as to how the CBI happened to summon him for
examining Shri Brij Bihari Prasad, Dr. M.P. Singh of
Central Government Health Scheme, Patna, informed that
"For the last one year, since the beginning of the Animal
Husbandry case, the CBI people have been summoning one or
the other CGHS doctors....my dispensary is about 5 kms.,
away from CBI office, which is located at Baily Road. I
am the in-charge there....... On 4 April, 1998 at about
9.00 hours an Inspector from CBI came to my dispensary
asking me to come to CBI office for examining a person.”
He further stated "I asked him to wait for an hour to
dispose of emergency cases and after half an hour, I

again received a telephone call from CBI office tu come

immediately."

48. When asked about his examination of Shri Brij
Bihari Prasad, Dr. M.P. Singh stated "I examined him in
the CBI office....., When I examined him, he was having
fever with bodyache and occasional vomiting tendency.

His pulse was 102 and his BP was normal. I asked him.
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'Do you have any chest pain or aweating?" But he did not

have any of these things. So, I prescribed medicines

only for fever... His examination lasted about 10
minutes."”
49, To a s8specific query whether the CBI personnel

showed him the prescription of Dr. Gopal Prasad Sinha,

he replied in negative.

50. On being asked whether he respected Dr. Sinha's
opinion, Dr. M.P. Singh stated "I will always give
respect because he has more qualifications than me and he
is senior to me. But it was my individual assessement

and at that time I had not seen his prescription”.

51. To the query as to what he meant by his recording
on his prescription if needed.he (Shri B.B. Prasad)
should be hospitalised, Dr. M.P. Singh replied that he
was having fever only for two or three days and at that
time there was viral fever in Patna. In 80 percent of
the cases the fever subsides within 48 to 72 hours. If
he was having frequent vomiting or if his temperature is
persistently high and not coming down even after taking
the medicines or he developed some other complication,

then definitely hospitalisation was needed.
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52. When asked whether Smt. Rama Devi, was present
while he was examining Shri B.B. Prasad, Dr. M.P.
Singh replied "she was in front of the Reception Room".
To a query whether he talked to her, Dr. M.P. Singh
replied in negative. On being asked whether he witnessed
any argument/discussion between Smt. Rama Devi and the
CBI personnel, Dr. M.P. Singh replied "No, I did not

witness."

Evidence of Shri Dharmendra Kumar Singh,

Escort guard to late Shri Brij Bihari

Prasad
53. During his evidence before the Committee on 6
October, 1998 when Shri Dharmendra Kumar Singh was

enquirecd about his acquaintance with Shri Brij Bihari

Prasad, he stated "I was his escort guard for 6 to 7

months".

54. When the Committee enquired as to what happened
on 4 April, 1998, Shri Dharmendra Kumar Singh stated

"When CBI pesonnel entered Shri Brij Bihari Prasad's
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room, he was running a temperature of 104 degrees. A
doctor also came there soon. Smt. Rama Devi said to the
CBI personnel that Shri Brij Bihari Prasad may be allowed
to be taken to hospital. Thereafter they could take him

anywhere they wanted."

55, When asked whether he knew Shri R.K. Singh, DSP,
Patna, Shri Dharmendra Kumar Singh replied in
negative.

56. On being queried as to what conversation took

place between Smt. Rama Devi and Shri R.K. Singh, Shri
Dharmendra Kumar Singh replied "I don’t know anything

about this, as I was ordered to go downstairs and wait

there."
517. When asked whether he came to know anything about
argument between Smt. Rama Devi and Shri R.K. Singh

later on, he replied in negative.

58. When confronted with the fact that he had deposed
as a witness to the incident of derogatory remarks made
by DSP, CBI against Smt. Rama Devi before the Judicial
Magistrate, Sadar Patna, Shri Dharmendra Kumar Singh

submitted that he did so at the instance of his hawaldar



Shri Lakmeshwar Saha (other escort guard) who was
subsequently killed. He, however, stated that what he

was stating before the Committee was the true position.

Evidence of Shri Jai Praﬁ?h Pandey

59. During his evidence before the Committee, Shri
Jai Prakash Pandey informed the Committee that he is a
worker of Congress Party since 1970. When queried about
the incident which took place on 4 April, 1998, he stated
that "Smt. Rama Devi is our member of Parliament. I
hail from her parliamentary constituency. I went to meet
her at about 7.00 hours that day. It was then that 1
came to know that her husband was unwell. While he was
enquiring after the health of Shri Brij Bihari Prasad,
the CBI personnel raided their residence. I came out of
the room. I saw Smt. hama Devi telling CBI people that

as the condition of her husband was very grave, he needs

to be hospitalised immediately."”

60. When asked whether any doctor was present at that
time, Shri Jai Prakash Pandey replied, "Eight to ten

persons were present there. 1 cannot say as to who all
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were present there. Smt. Rama Devi was saying to CBI
personnel that doctor had advised for the hospitalisation
of her husband. To this Shri R.K. Singh, DSP, CBI
retorted by saying ‘Tum chup raho. Chor ki biwi chorni
hoti hai'(keep quiet, a wife of a thief is also a thief).
When the member disclosed her identity and took objection
to these remarks, Shri R.K. Singh said 'Tumhare aise
kitne saansad ko hum hatkari pehana chuke hai, Tum ko
bhi le jayenge (We have handcuffed many MPs like you, we
will take you too). Member asked him to withdraw his
words and apologise. While this altercation was going

on, I leffthe room and went downstairs."
]

61. When asked whether he deposedqbefore the Judicial
Magistrate, Patna as a witness for the member with regard
to her complaint in the Court regarding misbehaviour with
her by Shri R.K. Singh, DSP, CBI, Patna, Shri Jai

Prakash Pandey replied in affirmative.

Evidence of Shri Bhola Prasad Premi

62. During his evidence before the Commtitee, Shri
\0
Bhola Prasad Premi, informed the Committee that he knew

Shri Brij Bihari Prasad.
9. See Appendix K

10. See Appendix X for Shri Bhola Prasad Premi's
deposition as witness to the incident in Court of
Judicial Magistrate, Sadar, Patna, Bihar.
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63. On being asked about the incident that took place
on 4 April, 1998, he stated "I came from Muzaffurpur to
Patna for getting some medicines, the previous day". As
he 1learnt that Shri Brij Bihari Prasad was unwell, he

called vupon him the following morning (4.4.98) at about

6.30 hours. He found that the condition of Shri Brij
Bihari Prasad was very bad and Smt. Rama Devi was
attending to him. CBI personnel came there shortly
thereafter. Smt. Rama Devi told them that her husband

required hospitalisation. Doctor was present there. CBI
personnel]l asked him to go out. He thereupon came in the
attached verandah. He saw what transpired in the room
from a window. When the member insisted that her husband
has to be hospitalised, Shri R.K. Singh., DSP, CBI
retorted by saying ‘'Tum chor ki patni ho. Tum bogus vote
se Jjeeti hui saansad ho. Tumhare jaise bahut saansadon
ko hum hathkadi lagaakar ghaseetate hue jail le gaye hain
aur tumhe bhi 1le jayenge’. (your are the wife of a
thief. You have won on bogus votes. We have handcuffed
and dragged to jail many MPs like you. We will take you
too)..ienn At this the member asked him to withdraw his
words and apologise. He refused to apologise. I was
witness to all this. Thereafter 4-5 persons took Shri

Brij Bihari Prasad in a vehicle. We do not know what



happened thereafter."

64. On being speciﬁ‘u\\! asked whether the doctor was
present when he went to visit Shri Brij Bihari Prasad,
Shri Bhola Prasad Premi replied "Doctor came after 5-10

minutes of my arrival there".

65. To a pointed query as to where the doctor was
when he was asked to go out of the room by CBI personnel,
Shri Bhola Prasad Premi replied, "He was sent

downstairs."

IV FINDINGS AND CONCLUSIONS

66 . Out of the witnesses examined by the Committee,
the evidence of Shri Dharmendra Kumar Singh is totally
untrustworthy and unreliable. He, of his own admission
before the Committee, committed perjury in the Court of
Judicial Magistrate, Patna at the time of giving his
evidence in the complaint case filed by Smt. Rama Devi
regarding alleged misbehaviour with her by Shri R.K.
Singh. He stated before the Committee that he had
deposed in the Court that he had witnessed Shri R.K.Singh

misbehaving with Smt. Rama Devi on being directed to do
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so by Shri Lakshmeshwar Saha, while, in fact, he was not
present there at that tife. He also stated that his
evidence before the Committee -that he had not witnessed
the incident of misbehaviour with Smt. Rama Devi - was

the truth.

The Committee feel that a person who can tell
lies in Court after being on oath was capable of doing
the same before the Committee. The Committee are,

therefore, not inclined to give any credence to his

testimony.
617. The Committee note that the evidence tendered by
Dr. Gopal Prasad Sinha is not capable of shedding any

light on the main point at issue, vig, whether Smt. Rama
Devi was misbehaved with by Shri R.K. Singh or not since
according to him, he was not present in the room at the
relevant time and had been asked to wait in a room

downstairs.

6Q. His evidence is, however, relevant and material
for the purpose of testing the veracity of the other two
witnesses who were said to be present at the time of the
"incident, viz., Shri Jai Prakash Pandey and Shri Bhola

Prasad Premi.



69. According to Br. Gopal Prasad Sinha, he received
a telephone call from Smt. Rama Devi's residence at
about 8.30 A.M. but as he was busy seeing his patients,

he did not immediately proceed for her residence. After

some time, he received another telephone call - this time
from Snt. Rama Devi herself - requesting him to come
immediately whereupon he left for her residence. This

means that Dr. Sinha must have reached Smt. Rama Devi’'s

residence earliest by 9.30 A.M.

According to Shri Jai Prakash Pandey, he regched
Smt. Rama Devi's residence at about 7.15 A.M. and when
he went to the room of Smt. Rama Devi's husband, she was
pleading with some persons present there to allow her to

hospitalise her husband "as per doctor’s advice".

To. It can, therefore, be concluded from his evidence
that the Dr. Sinha was already there at 7.15 A.M, and
had already advised the hospitalisation of Shri B.B.
Prasad after duly examining him,. This is, however,
belied by Dr. Sinha’s testimony who says he reached

there at about 9.30 A.M.

1. Likewise, Shri Bhola Prasad Premi stated that he
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reached the room of Shri B.B. Prasad at 6.30 A.M.
According to him the doctor arrived there about 5 to 10

minutes after his reaching there.

Permitting the margin of error in a layman’s
estimate of time, according to Shri Premi, the doctor
must have reached there latest by 7.30 A.M. It is very
difficult to reconcile this statement with Dr. Sinha’'s
evidence according to which he must have reached there

around 9.30 A.M.

T2, This raises serious doubts about the veracity of
the testimonies of Shri Jai Prakash Pandey and Shri Bhola
Prasad Premi and the Committee have grave doubts whether
these two actually witnessed the incident of alleged

misbehaviour with Smt. Rama Devi.

73. This leaves the Committee with the statement of
Smt. Rama Devi,MP, against that of Shri R.K. Singh,
Deputy Superintendent of Police, Central Bureau of

Investigation.

The facts that Shri Brij Bihari Prasad, husband
of Smt. Rama Devi,MP was running high fever and that Dr.

Sinha had advised his hospitalisation are uncontroverted.
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It is also established that Shri R.K. Singh, Deputy
Superintendent of Police, Central Bureau of
Investigation, had clear orders to arrest Shri Prasad and
he had gone to his residence on 4 April, 1998 with

intention to arrest him.

7ﬁ Under these circumstances, the Committee feel,
the insistence by Smt. Rama Devi to get her husband
hospitalised and the adamance of Shri R.K. Singh to
arrest him must have resulted in some heated exchanges

between the two.

75. The Committee feel that Shri R.K. Singh should
have been more careful while dealing with a member of

Parliament.

The Committee, however, note that Shri R.K.
Singh, during his evidence before the Committee, had
tendered his apologies for having in any manner hurt the

feelings of the member.

7€. In view of the apologies tendered by Shri R.K.
Singh, the Committee are of the view that the dignity of
the House would be best served by taking no further

action in the matter yig 8 vis allegations of derogatory
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remarks made by him against Smt. - Rama Devi.

77. The Committee feel that it is expected of law
enforcing authorities to exercise discretion and
restraint in sensitive situations while in performance of
their official duties, The Committee are constrained to
observe that Shri R.K. Singh was found wanting of these
attributes in the instant case. The Committee find that
Shri R.K. Singh was so keen on arresting Shri B.B.
Prasad that he did not care to give any serious
consideration to the condition of Shri B.B. Prasad and

the advice by a qualified doctor for his hospitalisation.

78. The Committee observe that the illness of Shri
B.B. Prasad and the consequent request for his

hospitalisation are key factors in the matter wunder

consideration. The Committee find that had Shri R.K.
Singh been more tactful in the matter, the
differences which cropped between him and Smt. Rama

Devi could have been well avoided.

79. The Commiitee are of the view that given the
condition of Shri B.B. Prasad,he should have been
straightaway hospitalised and thereafer Shri R.K. Singh

could have moved the court in the matter. The subsequent
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hospitalisation of Shri B.B. Prasad by Jail authorities
underscores his critical condition at the time of his

arrest.

80 The Committee express their unhappiness on the
conduct of Shri R.K. Singh in disregarding the advice of
a qualified medical doctor and insisting upon arrest of

Shri B.B. Prasad thereby complicafing the entire matter.

V RECOMMENDATIONS

81. The Committee recommend that in view of their
findings mentioned above (Paras 77-¥® supra) their
displeasure over the conduct of Shri R.K. Singh may be
conveyed to the Director, Central Bureau of Investigation

for such action as he deems fit in the matter.

81. The Committee also recommend that this apart, no

other action need be taken in matter.

New Delhi P.SHIV SHANKAR,
CHAIRMAN,
December, 1998 COMMITTEE OF PRIVILEGES

Agrahayana, 1920(Saka)
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MINUTES OF THE FIRST SITTING OF THFE COMMITTEE OF PRIVILEGES RELD
ON TUESDAY, 28 JuLY, 1998

The Cémmittee sat from 15.42 to 16.00 hrs.

PRESENT
Shri P. Shiv Shankar - Chairman
MEMBERS
2, Shri Basudeb Acharia
3. Shri P. Chidambaram
4. Shri Bhartruhari Mahatab
5. Shri Ram Nagina Mishra
6. Shri Shyam Bihari Mishra
7. Shri Tarachand Sahu
8. Shri v. Sathiamoorthy
9. Shri P. Upendra
10. Shri Bhanu Pratap Singh Verma
SECRETARIAT
Shri V.K. Sharma - Deputy Secretary
Shri A.K. Singh - Under Secretary
Shri Ravindra Garimella ~ Assistant Director

The Committee took up for consideration the Question of
Privilege regarding alleged misbehaviour with Smt. Rama Devi, MP by
the Deputy Superintendent of Police, Central Rureau of
Investigation, Patna, Bihar and alleged derogatory remarks made

against her and members of Parliament by him.

2. After some deliberation, the Committee decided that in the
first instance, the evidence of Shrimati Rama Devi, MP might be
taken. Accordingly, the Committee decided to meet again on Friday,
14 August, 1998 at 15.30 hrs. to take evidence of the member.

The Committee then adjcurned.
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MINUTES OF THE smomD SITTING OF THE COMMITTEE OF PRIVILEGES
HELD ON FRIDAY,.14 AUGUST, 1998

------

The Committee sat from 15.30 to 16.40 hrs.
PRESENT
Shri M. Shiv Shankar - Chairman
MEMBERS

Shri Basudeb Acharia

Shri Ram Nagina Mishra

Shri Shvam Bihari Mishra

Shri Bhagwan Shankar Rawat
Shri Tarachand Sahu

Shri Mchan Singh

Shri ¥. M.Sudheeran

Shri P. Upendra

Shri Bhanu Pratap Singh Verma

FYENGOUEDAKNN
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SECRETARIAT

Shri G.C.Malhotra Additional Secretary
Shri V.X. Sharma - Deputy Secretary
Shri A.K. Singh ~ Under Secrectary

Shri Ravindra Garimella ~ Assistant Director

WITNESS

shrimat.i Rama Devi.MP

The Committee took up for consideration the Question
of Privilege regarding alleged misbehaviour with Smt. Rama
Devi, MP. by Oeputy Superintendent of Police, Central Bureau
of  Investigation, Patna, Bihatr and alleged derogatoryv remarks
made against her and members of Parliament by him.

2. The Committee examined Smt. Rama Devi. MP. o©on oath.
During her evidence. Smt. Rama Devi handed over copies of
depositions made by two escort quards of her husband, Late
Shril Brij Bihari Prasad, before the Judicial Magistrate, Sadar
fPatna, in & cazse regarding the incident of alleged
misbehaviour with the Member by Deputy Superintendent of
Police, Central Bureau of Investigation, Patna. The Committee
requested  ner to furnish a copy of the comolaint flled by her
in the Ccurt regarding misbehaviour with her by Shri R.K.
2ingh, Deputy Superintendent of Police, Central Bureau of
Investigation Patno.

(Verbatim record of the evidence was kept)

(The witness then withdrew)



-1 -
z. The Committee decided that a copy of the notice of
guestion of privilege given by Smt. Rama Devi may be

forwarded to Shri R.X. Singh, D.S5.P., C.B.I.,Patna asking him
to furnish Fhis written comments thereon immediately for the
consideration of the Committee. The Committee also decided
that Shri R.K. Singh be asked to appear before the Committee
for oral evidenze at their next sitting to be held on
Friday,1!] ZSeptember, 1998 at 15.30 hrs.
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MINUTES OF THE T#RQ. SITTING OF THE COMMITTEE OF PRIVILEGES
HELD ON FRIDAY, 11 SEPTEMBER,1998

The Committee sat from 15.35 to 16.55 hrs.

PRESENT
Shri P. Shiv Shankar -Chairman
MEMBERS

. Shri P. Chidambaram

Shri Shyam Bihari Mishra
Shri Bhagwan Shankar Rawat
Shri V. Sathiamoorthy

Shri Mohan Singh

Shri V.M. Sudheeran

NS W
. .

SECRETARIAT

Shri G.C. Malhotra - Additional Secretary
Shri V.K. Sharma ~ Deputy Secretary
Shri A.K. Singh Under Secretary

Shri Ravindra Garimella - Assistant Director

WITNESS
Shri R.K. Singh, DSP, CBI, Patna, Bihar

The Committee resumed further consideration of the
Question of Privilege regarding alleged misbehaviour with Smt.
Rama Devi,MP by Deputy Superintendent of Police, Centreal
Bureau of Investigation, Patna, Bihar and alleged derogatory
remarks made against her and members of Parliament by him.

2. The Committee examined Shri R.K. Singh on oath.
During his evidence, Shri R.K. Singh handed over a copy of
the proposal approved by Director, Central Bureau of
Investigation, Eastern Zone/Central Bureau of Investigetion,
Calcutta for arrest of Late Shri Brij Bihari Prasad, Husband
of Smt. Rama Devi,MP.

(Verbatim record of the evidence was kept)
(The witness then withdrew )

3. After some deliberation, the Committee decided to take
oral evidence of the following persons:-

(i) Prof. (Dr.) Gopal Prasad Sinha,
Patna Medical College & Hospital, Patna.
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(ii) Dr. M.P. Singh,
CGHS, Patna.

(1ii) Shri Dharmendra Kumar Singh,
Escort guard to late Shri Brij Bihari Prasad.

(iv) Shri Jai Prakash Pandey
(v) Shri Bhola Prasad Premi.
The Committee, accordingly decided to meet again on

Tuesday, 6 October, 1998 at 15.30 hours to take evidence of
the above mentioned persons.

(The Committee then ad.journed)
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MINUTES OF THE ~R7TH SITTING OF THE COMMITTEE OF PRIVILEGES

HELD ON TUESDAY, 6 OCTOBER, 1998

The Committee sat from 15.30 to 17.42 hrs.

2.
3.
4'
6'
7.

8.
9.

(1)

(ii)

(iii)

(iv)

(v)

PRESENT
Shri P. Shiv Shankar -Chairman
MEMBERS

Shri Bhatruhari Mahtab

Shri Ram Nagina Mishra

Shri Shyam Bihari Mishra

Shri V. Sathiamoorthy

Shri Mohan Singh

Shri V.M. Sudheeran

Shri P. Upendra

Shri Bhanu Pratap Singh Verma

SECRETARIAT

Shri V.K. Sharma - Deputy Secretary
Shri A.K. Singh - Under Secretary

Shri Ravindra Garimella - Assistant Director
WITNESSES

Prof. (Dr.) Gopal Prasad Sinha, Patna Medical

College and Hospital, Patna, Bihar.

Dr. M.P. Singh, Central Government Health Scheme,
Patna, Bihar.

Shri Dharmendra Kumar Singh, Escort guard of late
Shri Brij Bihari Prasad, former Minister of Science &
Technology, Government of Bihar.

Shri Jai Prakash Pandey

Shri Bhola Prasad Premi

The Committee took up for further consideration the

question of privilege regarding alleged misbehaviour with Smt.

Rama

Bureau

Devi,MP by Deputy Superintendent of Police, Central

of Investigation, Patna, Bihar and alleged derogatory

remarks made against her and members of Parliament by him.
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2. Prof. (Dr.) Gopal Prasad Sinha, Patna Medical College
& Hospital, Patna was called in and examined on oath.

(Verbatim record of evidence was kept)

{The witness then withrew)

3. Dr. M.P. Singh, CGHS, Patna was then called in and
examined on oath.

(Verbatim record of evidence was kept)

(The witness then withrew)

4. Shri Dharmendra Kumar Singh, Escort guard of late Shri
Brij Bihari Prasad, former Minister of Science & Technology,
Govt. of Bihar was then called in and examined on oath.

(Verbatim record of evidence was kept)

(The witness then withrew)

5. Shri Jai Prakash Pandey, (a witness to the incident of
alleged misbehaviour with the member) was then called in and
examined on oath

(Verbatim record of evidence was kept)
(The witness then withrew)

6. Shri Bhola Prasad Premi (another witness to the
incident of alleged misbehaviour with the member) was then
called in and examined on oath.

(Verbatim record of evidence was kept)

(The witness then withrew)

T, During deliberations on the above matter some members
pointed out that as per the written comments of Shri R.K.
Singh, DSP, CBI, Patna, the CBI had registered case no.
RC43/A/97 on 11.8.98 on the orders dated 17.7.97 of the
Hon'ble High Court, Patna. Members wondered as to how a
search at the premises of late Shri Brij Bihari Prasad, former
Minister of Science & Technology, Government of Bihar and his
arrest could have been effected by the CBI on 4 April, 1998,
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when the <c¢riminal case against him in this respect was
registered much later i.e. on 11.8.98. Some members felt

that it was obviously a typing mistake. The Committee,
however, decided that the DSP, CBI, Patna might be asked to
explain in writing this discrepancy.
8. The Committee decided to meet again on Friday, 6

November, 1998 for further deliberations in the matter.

{The Committee then adjourned)




- Sit-

MINUTES CF THE F'r™ SITTING OF THE COMMITTEE OF
PRIVILEGES HELD ON FRIDAY, 13 NOVEMBER, 1998

The Committee sat from 15.35 to 16.10 hrs.
PRESENT

Shri P, Shiv Shankar -Chairman
MEMBERS

Shri Basudeb Acharia

Shri P. Chidambaram

Shri Bhartruhari Mahatab

Shri Ram Nagina Mishra

Shr: Bhagwan Shankar Rawat
Shri Mohan Singh

Shri P. Upendra

Shri Bhanu Pratap Singh Verma

.

.

Lot wWN

SECRETARIAT
Shri G.C.Malhotra - Additional Secretary
Shri V.K. Sharma - Deputy Secretary
Shri Ravindra Garimella - Assistant Director

The Committee took wup consideration of the
question of privilege regarding alleged misbehaviour with
Smt. Rama Devi,MP by Deputy Superintendent of Police,
Central Bureau of Investigation, Patna, Bihar and alleged
derogatory remarks made against her and members of
Parliament by him.

2. The Committee deliberated upon the matter in the
light of facts and the evidence tendered before them, and
arrived at their findings and conclusions. The Committee
decided to recommend to the House that -

(i) The Committee’s unhapiness/mild
displeasure over the conduct of Shri R.K.
Singh 1in disregarding the advice of a
qualified medical doctor for
hospitalisation of Shri B.B. Prasad and
insisting upon his arrest, be conveyed to
the Director, Central Bureau of
Investigation.

(ii) In view of apologies tendered and regret
expressed by Shri R.K. Singh, no further
action need be taken in the matter.

3. The Committee directed that the draft Report in
the matter on the above lines be prepared and circulated
to the members of the Committee for consideration at

their next sitting.
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4, The Committee thereafter took note of the
following:

(i) Question of privilege regarding alleged
misbehaviour with and assault on Prof
(Smt..) Rita Verma,MP by the police on 10
January, 1997 at Bokaro, Bihar, a matter
which remained inconclusive before the
Committee of Privileges (11 LS) and was
re-referred to the Committee by the
Hon'ble Speaker.

(ii) Report of the Committee of Privileges (11
LS) on 'Ethics, Standards in Public Life,
Privileges, Facilities to members and
Other Related Matters’.

5. The Committee decided to consider the above two
matters at their next sitting and directed that
memorandum and relevant evidence relating to Prof (Smt.)
Rita Verma's case and copies of the Report on Ethics be
circulated to members.

6. The Committee decided to meet again on Tuesday,
15 December, 1998.
(The Committee then adjourned)
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MINUTES OF THE SIXTH SITTING OF THE COMMITTEE OF
PRIVILEGES HELD ON TUESDAY 15 DECEMBER, 1998

The Committee sat from 15.40 to 15.50 hrs.
PRESENT
Shri P. Shiv Shankar -Chairman
MEMBERS
. Shri Basudeb Acharia
Shri Ram Nagina Mishra
Shri Shyam Bihai Mishra

Shri P. Upendra
Shri Bhanu Pratap Singh Verma

Tt W N =

SECRETARIAT

Shri G.C.Malhotra ~ Additional Secretary

Shri V.K. Sharma - Deputy Secretary

Shri Ravindra Garimella = Assistant Director

The Committee took up for onsideration their draft
First Report on the question of privilege regarding
misbehaviour with Smt. Rama Devi, MP by Deputy Superintendent
of Police, Central Bureau of Investigation, Patna, Bihar and

alleged derogatory remarks made against her and members of

Parliament by him.

2. The Committee adopted the Report without any

modification.

3. The Committee authorised the Chairman and in his
absence Shri Basudeb Acharia, MP to present their First Report

toe the House.

(The Committee then adjourned)
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" APPENDIX - I ® 284 9
( (See Pavaq of the Ragavt)
RAMA OREV] 1el.No. 281255
waE Y ' 20, Bailey Road,
(m ) ’ Patna (Bi‘thl
JoA i /';fniiiMETv' U
To s -~ - . Time , -
. . ’ / lsq
The Hon'ble Speaker, 1Y co rv

Parliament,New Delhi.
Sir. N\ Qor
With due respect ,I beg to bglh !

attentionon the following facts :

1. That I am 8 Member of Parliament from Motihari
Parliamentary Constituency in the State of Bihar .
2. That on 4.4.1998, I was at my husband's official

residence i.e. 20, Bailey Road,Patna, attending him as he was
having very high' fever and was slso vomiting blood and having
complaint of acute pain in chest and abdomen .

3. That at about 7 A.M. in the morning, a C.B.I. team
led by one Shri R.K.Singh, Deputy Superintendent of Police,
CBI,Patna, came to our said residence armed with a

searchorder for searching the house in connection with
Special Case No. 23 of 1997, corresponding to R.C. Casc No.43
of 1997 ,in which my husband ,namely, Shri Brij Behari
Prasad, the then S8Sclence and Technology Cabinet Minister,
State of Bihar. was allegedly made an accused

4. ‘That my husband's condition was and is such serious
that at the request of sald 8S8hri R.K.Singh, a famous doctor
of Patna Dr. Gopal Pd.Sinha had come to see my husband while
the said Team of the CBI was present there. After seeing the
condition of wmy husband, said Dr. B8inha advised him for
immediate admission in the hospital but waid R.K. S8ingh
verbally refused and even obstructed in the normal treatment
of my husband . With utmost humility at my command, I
regquested said R.K.8ingh that life of my husband be taken
care of first and I be allowed to admit him at any hospital
as advised by the Doctor, but said R.X.Singh humiliated me by
uttering TUMHARA HUSBAND CHOR HAI AUR TUM BHI CHOR HO ".
Thereupon, 1 disclosed my identity to him that I am a Member
of Parliament and he should not utter such filthy language.
The said R.K.8ingh again uttered " TUMHARE ASE ASE KITNE

SANSAD KO HAM HATHKARI PAHNA CHUKE UAI AUR _TUMKO BHI UATIKARI
LAGA DENGE. TUM BOGUS VOTE SE JITI HUI SANSAD HO ".

™ s g

& (1t was indicated on the fax confirmation report and speed

: post receipt attached to the notice of question of privilege
that the member had given notices of question of privilege on
the above subject, earlier, on 11 and 20 April, 1998. The same
were, however, not received in office]



‘HERAHA DEVI Tel.No. 281255
. 20,
(S Elllaﬂll )I 0, Bailcy Road,
Patna (Bihar )
nte A
S. That,thereafter ,at about 11 A.M. my husband was

brought to the CBI Headquarter at Patna and from there to the
Incharge court of the Special Judge, North Bihar, Patna , and
there my husband was made to lie in the corridor on the floor
of the court for quite some time in such condition and even
in that condition, said R.X.Singh did not stop showing his
contemtuous and unwarranted behaviour towards me and my
husband and even ordered for dragging my husband to the
Incharge Court: However, on my objection, the dragging
operation could not be materialised. When 1 wanted to carry
my husband by giving him help ,then said Shri R.K.Singh
krudely pushed me aside.

Sir, it is for your kind Information and taking
action by putting the matter in the Privilege Commitgs: as it
was not a humiliation to me in person, rather it was a
humiliation to the House in general .

Yours faithfully,
a,nm DeW

RAMA DEVI )

Member of Parliament

20, Bailey Road,

Patna- 1



APPENDIX - IL T
CONFIDENTIAL
(See para Jlof the M) MOST IMMEDIATE .
— T NO.235/1/98-AVD.11
GOVT. OF INDIA

MINISTRY OF PERSONNEL, P.G. & PENSIONS
DEPARTMENT OF PERSONNEL & TRAINING

NEW DELHI, DATED 22.5.1998

OFFICE MEMORANDUM

SUBJECT: NOTICE OF QUESTION OF PRIVILEGE DATED
28.4.1998 GIVEN BY SMT. RAMA DEVI, M.P.

REGARDING ALLEGED MISBEHAVIOUR WITH
DEROGATORY REMARKS MADE AGAINST HER BY DY.SP,
CBI, PATNA.

The undersigned is directed to refer to the Lok
Satha Secretariat U.O. No.4/4/98/LB-1/Priv. dated
5.5.1398 regarding notice of question of privilege
dated 23.4.98 mentioned above and to forward herewith a
copy of the factual note on the subject. It s
requested that the above facts may please be brought to
the notice of the Hon'ble Speaker before deciding the
admissibility of the notice of question of privilege.

2. It 1is pointed out that as explained 1in the
enclcsed note case No.RC-43(A)/97-Patna to which the
notice of privilege relates is sub-judice. 1In respect
of the matter concernirg the Hon'ble Member, it s
respectfully submitted that no breach of privilege 1is
involved.

3. It is requested that the above facts may piease
be brought to the notice of the Hon'ble Speaker of thre

House before deciding the admissibility cf the notice
of privilege.

4. This Department has no objection in bringing
the above facts to the notice of the Hon'ble Member of
Parliament.

5. MOS(PP) has seen.

e '

( HARI SINGH)
UNDER SECRETARY TO THE GOVT. OF INDIA

Lok Sabha Secretariat,
(Shri V.K. Sharma),
Deputy Secretary,
Legislative Branch-TI,
New Delhi.



~ S -

ry

- -
Subject:- Notice of privilege dated 28.4.1998 given by Smt. Rama Devi, MP
regarding alleged misbehaviour with and derogatory remarks

made_against her by DySP, CBL, Patna

The matter relates to CBI Case No. RC-43(A)/97-Patna which was
registered in compliance with the orders ofHon’ble High Court of Patna dated
17.7.97 while disposing off aP.LL. filed by guardians of aggrieved candidates
of the Combined Enginpering Entrance Examination, 1996. The investigation of

the case was entrusted to Shri R.K.Singh, Dy SP of Patna Branch.

2. The brief run up of the allegation, aslevelled in the FIR is that Shri Brij
Bihari Prasad, Minister, Science And Technology, Govt. of Bihar, Shri R.C.Das
Vikal, Co-Convenor of the Entrance Examination, Shri Kameswar Prasad,
Principal, MIT College, Muzaffarpur and others, pursuant to a criminal
conspiracy, manipulated the records of the entrance examination enabling 245
undeserving candidates aspiring for admission, to secure admission in the

Engineering Colleges of Bihar.

3. Shri Brij Bihari Prasad, Former Minister, Science and Technology, Govt.
of Bihar, as per evidence collected so far, has been found to be the prime

mover in this case.

4, The search of the residence of the accused ShriBrj Bihar Prasad, MLA
( and husband of Hon’ble MP Smt Rama Devi) was conducted on 4.4.98 after
obtaining a warrant u/s 93 Cr.P.C. from the court of the CBI Special Judge at
Patna. While conducting the search, all legal formalities including showing

the search warrant to the accused, ( his*signature duly taken), presence of two



/ —=9
independent witnesses etc. were fully observed. During the course of search .
when the accused complained of some ailment, due opportunity was given to
one Dr. Gopal Prasad Sinha who was telephonically informed by the Hon’ble

MP to come and attend to her husband .

5. The accused was arrested on 4.4.98 and was produced before the Special
Judge on the same day. Shri B.B.Prasad did not complain of any
ill-treatment by Shri R.K.Singh, Dy.SP and the 1.0. of the case or against
any of the officials of CBI. The Ld. Special Judge, has made a specific
mention of it in the order sheet dated 4.4.98.

6. It may be mentioned here, that in a subsequent hearing in the Hon’ble
High Court on 23.4.98, which is after the search conducted by the CBI on 4.4.98
and his arrest, no such complaint of harassment as alleged byHon’ble M.P

was brought to the notice of Hon’ble Patna High Court.

7. Thus, the complaint -made against the 1.0. 'Shn R.K.Singh.ig an after
thought . The wholexpurpogse behind-the vilification compaign against the [.O.
and the investigating agency 1s to demoralise and to divert the attention of the

investigating agency.

8. The allegation that.ghe 1.O. humiliated or mis-behaved with the Hon’ble
Member of the Lok Sabha Smt Rama Devi, who happens to be the wife of Shn
‘B.B.Prasad”is not substantiated..



_RAMA DEVI Tel.No. 281255
g Tl 20, Bailey Road,
(oF av1) Patna (Bihar )
nake asd
To

The Hon'ble Speaker,

Parliament,New Delhi.
Sir,

With AQue respect ,I beg to bring to your kind
attentionon the following facts

1. That I am a Member of Parliament from Motihari
Parliamentary Constituency in the State of Bihar
2. That on 4.4.1998, I was at my husband's official

residence i.e. 20, Bailey Road,Patna, attending him as he was
having very high fever and was also vomiting blood and having
complaint of acute pain in chest and abdomen .

3. That at about 7 A.M. in the morning, a C.B.I. team
led bj one Shri R.K.Singh, Deputy Superintendent of Police,
CBI,Patna, came to our said residence armed with a
searchorder for searching the house in connection with
Special Case No. 23 of 1997, corresponding to R.C. Case No.43
of 1997 ,in which my husband ,namely, Shri Brij Behari
Prasad, the then 8cience and Technology Cabinet Minister,
State of Bihar, was allegedly made an accused .

4. That my husband's condition was and is such serious
that at the request of said Shri R.K.Singh, a famous doctor
of Patna Dr. Gopal Pd.Sinha had come to see my husband while
the said Team of the CBI was present there. After seeing the
condition of my husband, said Dr. Sinha advised him for
immediate admission in the hospital but said R.K. Singh
verbally refused and even obstructed in the normal treatment
of my husband . With utmost humility at my command, I
requested said R.K.S8ingh that life of my husband be taken
care of first and I be allowed to admit him at any hospital
as advised by the Doctor, but said R.K.Singh humiliated me by
uttering TUMHARA HUSBAND CHOR HAI AUR TUM BHI CHOR HO ".
Thereupon, I disclosed my identity to him that I am a Member
of Parliament and he should not utter such filthy language.
The said R.K.Singh again uttered " TUMHARE ASE ASE KITNE

SANSAD KO HAM HATHKARI PAHNA CHUKE HAI AUR TUMKO BHI HATHKARI

LAGA DENGE. TUM BOGUS VOTE _SE JITI HUI SANSAD HO ".
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gpsR3§3&DEVI Tel.No. 281255
(Boti 1) 20, Bailey Road,
Patna (Bihar )
nade 3l
-2-
5. That, thereafter,at about 11 A.M. my husband was

brought to the CBI Headquarter at Patna and from there to the
Incharge court of the Special Judge, North Bihar, Patna , and
there my husband was made to lie in the corridor on the floor
of the court for quite some time in such condition and even
in that condition, said R.K.Singh did not stop showing his
contemtuous and unwarranted behaviour towards me and my
husband and even ordered for dragging my husband to the
Incharge Court. However, on my objection, the dragging
operation could not be materialised. When I wanted to carry
my husband by giving him help ,then said Shri R.K.Singh

krudely pushed me aside.

Sir, it is for your kind information and taking
action by putting the matter in the Privilege Committee as it
was not a humiliation to me in person, rather it was a

humiliation to the House in general .
Yours faithfully,

‘
s QAHA DEVI )

Member of Parliament
20, Bailey Road,
Patna- 1

Copy to

i. The Director ,CBI,New Delhi,
for proper action against said
D.S.P. Sri R.K.8ingh with
profound request to change the
said Investigating officer in
the name of justice and fair

play. .
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Documents furnished by Smt.

(i)

(ii)
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APPENDIX V

(See para 22 of the Report)

Rama Devi .HP: -~

Copy of complaint filed by Smt. Rama
Devi . MP with the Chief Judicial
Magistrate, fPatna, g8ihar regarding

misbehaviour with her by Shri R.K.

Singh, DSP, CBI, Patna.

Examination of comeplainant in the Court:.



In

The Court of Chief Judicial Magistrate,

Complaint Case No.456(C).of 1998.

1. Name and Address of the Complainant;
Srimati Rama Devi wife of Sri Brij
Bihari Prasad, resident of 20-Bailey
Road, P.S. Sachivalaya, Dist. Patna.

2. Name and address of the Accused persons;

1. R.K. Singh, Dy. Superintendent of
Police C.B.I., Patna.

3. Date of the Occurrance; 4.4.1998
4. Place of the Occurrance; 20. Bailey Road,
Patna

Patna and Civil Court premises, Patna.
5. Offence under section:U/s 307, 500, 504 @

109, 114 and 115 of I.P.C.
6. Name of the VWitness:

l. Sri Brij Bihari Prasad

2. Lakshmeshwar Sahi

3. Dhirendra Kumar

4. Birendar Singh

and many others.

The complain:nt begs to state as follows:
I. That the complainant is a citizen of
India and she is member of FParliament elected
from Motihari Parliamentary constituency.

2. That the complainant has got high respect
and holds command in the Society.

3. That on 4th April, 1998 the accused Sri

R K. Singh along Wit lnent?s Bhihand! % *3028a1Ry
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Road, Patna at 7.00 A.M. in connection with
Special case no.23 of 1997 corresponding to R.C.
case no.43 of 1997 corresponding to R.C. case
no.43 of 1997 pending in the Court of special
Judge, CBI North Bihar, Patna.

4. ﬁmat the complainants husband Brij Bihari
Prasad was very seriously ill at the relevant
time and was running abnormal high temprature
with the acrte chest pain, vomiting of blood and
acute abdominal pain and he apprised this th the
accused R.K. Singh and other members of the team
of CBI Patna.

S. That the complainant was present at the
time of raid and was attending her husband. She
told the accused to allow her to get her husband
admitted to hospital as advised by the doctor
and the search matter be continued.

6. That the accused R.K. Singh, upon the
request of complainant, humiliatec the
complainant and her husband and uttered filthy
language to *he complainant. The accused R.K.
Singh uttered tie following words;

"CHOR KI BIBI CHORNI HIN HOGI. TUMHARE YAISE
KITNE SANSAD KO HATHKADI PAHANA DIYA HAI".
"TUMKO RHI HATHKADI LAGAKAR GHSITKARLE JAUNGA.
ROGUS VOTE PER GITE SANSAD HO".

7. That the above remarks given by the
accused R.K. Singh was heard by several per:ons
who had come tc 32e and meet the complainant and
her husband.

8. That the above said remarks were
circulatac and discussed before other persons
and also published in the newspaper.

9. That the complainant's ‘nestige was
degraded intentionally, drne t»n above said”
remarks in the eyes of complainant's friends.
political circle and in general public.

10. That the accused R.K. Singh passed such
remarks intentionally in order to harm the
reputation of the complainant.

11. That the above said allegation/remarks
has been made by the accused, not in a good
faith, but intentionally to harm and malign the
reputation of the complainant.



12. That the Complainant asked the accused to
withdraw the remarks and make apology for the
said defamatory remarks against her but the
accused person neither withdraw the remarks nor
made an apology for the same.

13. That the Complainant's husband, however
remained in such condition without proper
medicine care and then after close of the search
at about 11.00 A.M., the Complainant's husband
was brought to the CBI, Head gquarter at Patna
and from there to the Court and there he was
made to lie in the corridor on the floor of the
Cocurt for quite some time in such condition and
in that condition Shri R.K. Singh did not stop
showing his contemtuous and unwarranted
behaviour towards the petitioner's husband and
even ordered for dragging the Complainant's
husband to the incharge Court. The accused R.K.
Singh even did not provide facility of stretcher
etc. and the Complainant's husband remained
without any medicine and attendants since 7.00
A.M. in the morning till he was sent to Beur
Jail in the late afternoon.

13. That the accused R.K. Singh did all acts
intentionally which might be caused death to the
Ccmplainant's husband.

14. That the accused R.XK. Singh is liable to

be punished for his acts under Sections 307,
500, 504, 109, 114 and 115 of the Indian Penal

Code.

It is, therefore, prayed that your Honour
méy be pleased to take cognizance of the case
ard put the ac:used to face trial.

And for this .:e Complainant shall ever pray.

sd/~

Rama Devi
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*My raputation was wilfully loweread.

*I asked the accused to apologise and to take his  wor ds
back asut he refused.

*The accused took my husband to the CRI office and from
there to the Court.

*The accusead did ot permit my husband tc take any
medicine or bed and dragged him,

*Inspite of my plaeas they took him along dragging.

*He was not permitted to have food.

*Jheaccused wilfully dezigned for my husband’s dcoath.
¥*The accused are liavle to be punished.

1,929,990 0. 8.0.0.8.9.9.9 9.9 ¢

*#I came to Patna fron Delhi on 28.3.98.

*My husband was at h s residence at that time.

*My husband was undw- the treatmert of Dr. T.K. Jha and
Dr. D.M. Jha, both of Muzaffarpu~, since 29.3.98.

*From 2.4.98 onwatds he was under treatment of Dr. Gopal
Prasacd.

*0r . Sukul 2also cam® Lo the residence.
*0n 4 .4.98, the doctor was called. He came after 7 AM.

*The doctor had also given writ'en advice in addition to
prescription

*The above said S.P. had sgarch- warrants issued by
Court ‘

*The search warrants were shown to my husband after which
the search was conducted.

#Durirg the sea-ch, ) was abused.

*The said doctor did not hear those abusive remarks,



#My husband and others people of my constituency heard
the abusive remaris.

Persons belonging to my and my husbands constituency were
present in the verandah of my resicdence.

¥T was with my husband who was lying in the room.
*The DSP was not conducting the search personally.

*1, my husband and the 0SP were in the same room.

sd/-
Illegible

Sd/-
Smi.. Rama Davi
23.4.98
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APPENDIX VI

(See para 22 of the Report)

copies  of depositions made by two escort gquards
of husbtund of 3mt. Rama Devi’s. late Shri rii 8Bihar i
Prasad, before the Judicial Magistrate. Sadar Patna, in a
case  reaardlng the incident of alleged misbehaviour with
X the member by DSP, CEI. FPatna, Blhar. iHanded over by
the mombar during her evidence before the Committee on 14
AaUguSt. 199N,
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Form of heading of deposition
Case No, 4563C:58
T.Re No, 35/98

Deposition of witness No, 1 for the complainant

agec about 48 ysare, Teken on Sclemn atfirmetion on

the 2. May,1998

My neme Shri Lexmeshuwer Sheah

I am son of Shri Rem Vilash Shah

My age ie 48 ysears,

I am by religion = H:indu

My netionality ies Inaienm

My home is at Mauja .- Muzaffarpur Police Stetion =
District - Muzaf Ffarpur

I reeside at present in Meuje = same, Police Station -~ same

District - same , I em - Havaldar snd escort guard of

Shri Brij viheri Prased,y

1. I know both the sides.

2, The incident took plece on 4.4,58 et around 7,30A.A,

3., On that day, e search wes conducted et the official
residence of Shri 8rij Vibari Pvagad, At thst time
I wWag present there, He was running 104 dagres
fevaer and wae having pain in his chest, Smt, Rama Devi
uas attending her husbend,

4, At the time of sesrch the compleinant teld
Shri R,K. Singh that get her husband admitted in
the hospital, *

5, On this, Shri R,K, Singh said thst you sre the wifs of
s thief 20 you are a thief too, I have handcuffed
seversl Membere of Parliament like you sand you will also
be drsggsd with hbandcuffe on and you won the elections
uith bogus Votes,

6., On this Smt, Rams Devi seid that you withdrew your words

_ and lpologlaa:[: neither apologised nor withdr@w his wver$e
;"Sk‘l;';S‘ Smt, Reme Devi hus been elected to the Parliament fros

Rotihari,




9,
10.
11,

12,

13.

14,

—T—

Sat, Rema Devi is a well reputed person in socisty,
This incident has degreded the prestege of Smt, Rame Devi,

Seversl persons were preasent there and uitnese to tim
incident,

esceesCroess examinbtionececee
We were seked to left from that plece. and I wees praessent
in the Varendah,

The peopie belonging to the constituency elso present thare
in the varendah,

We haard ebusive lenguaqe from there,
Sd/- Mohd Zafar Imam

Judicisl Maegistrate- Patne
27-5~98

Sd/= Lexmeshwar Shah

2-5-98
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Form of heading of deposition case No, 456(C)9s.

‘Cass No, 456 (c) 88 T.R.No, 35/98

Depousition of witnees No. 2 fer the complaimant aged
about 28 gears.Taken on Solemn Qffirmaticn ;:n the 23rd day

of May 1998,

My name Shri Dharmendre Kumar Singh.

1 am son of Shri Bhagwa. Singh, My age is 28 ysears,

1 am by religion-Hindu, My nationality is Indien and 1 belong
to Scheduled Ceste/Scheduled Tribe,

My home is ." Mauje Cheivaei, Police Station - Kechchuan,
District - Rohtash,

1 reside st present in Meuje Police Stetion Oistrict where I
em edcort guard of Shri Brij Viheri Preecd, M,L,A,

1) I knog both the eides, The incident took place on 4,4,98
et around 7,30 A.M,

2) On that day, a ®earch wss conducted at the official
residence of Shri Brij viheri Prasad, At that tine,u;o,poaplo
vhers present in the vVearandeh of his residence,

3) At this time, the complainant vas sttending her husbend,
She told Shri R.K, Singh that first of 21l get her husbend
admitted in the hospitel then conduct the rearch, On this
Shri R.,K, Singh said tket you are the wife of a thisf so you
ere a tnief too, I have handcuffed ssversl Members of
Parliement like you and you will slso be dragged with hsndcuffs
on and you won the slection with bogus Votes, ©On this, Smt,
Rama Dsvi said thet you withdraw your wordes and apologise,

He neither apolegised nor withdrew his worde, Other perecns,
aleo present there asnd also were uvitness to the incident,
Sat, Rema Devi is a well reputed person in soclety, This

inc ident has degreded the prestege of 9mt, Rame Oevi,
4) At that time, Shri Brij viheri was running 104-10S
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degres fsver and wes hsving pain in his chest,

Crose Croes Crpse —

S) Doctor had checked him up., At that time we wers pressnt
there,

6) We heard obusive languesge in the Verandah,

7) Dsrogetory language was repeatsdly used tuice or thrice,
8) Af ter that he was told to withdrew his wuords,

9) After that us were asked to left from that place,

Sd/not clear

23,5.98
N

Sd., Oharmendra Kumar Singh

23,5,98

Typed Comparsed Reud



APPENDIX VII
(822 pawa 24 of the Reposh)

Central Bureau of Investigation
Government of India

Patna
No 904 /3/43/A/97-Pat Dt.248 98
To
The Hon'ble Speaker
Lok Sabha
New Delhi
Through - Proper Channel
sub.  Questiop of privilege regarding alleged misbchaviour with derogatory
remarks ayains ‘ble MP Rama Devi by R K Singh, Dy SP, CBI,
Patna

Ref  Office memo No S/2/98-LB-1/Priv_dt 14898 of Dy Secy. Lok Sabha
Secretariar (Legislative Br-1)_Parliament House Annex, New Delhi and
addressed 10 the Minister of Personngl, Public Grigvances & Pension, Govt
of India and & copy endorsed to me .

\\

Sir,

The CBI Patna Branch had registered case No RC.43/A/97 on 11 8 98 on
the orders dated 17 7.97 of the Hon'ble High Coun, Patna Investigation of this cas
was entrusted to me ’

[}

2 The FIR was registered against Shrni Bry Bihan Prasad & others o
commission of otfences punishable under Sec 120-B, 420, 409, 467, 308 of the
Indian Penal Code and Sec.13(2) r/w 13(1) (d) of the Prevention of Corruption Act
1988 on the allegation that Sri Brij Bihari Prasad, Minister, Science & Technology.
Gowvt of Bihar, Shri R C.Das Vikal, Co-convener of the Entrance Examination, Dr
Kameshwar Pd., Principal, MIT. Muzaffarpur and others conspired to manipulate
the records of the examination and thereby benefited 245 candidates who got
admission to the various engineering colleges on the basis of the fraud and
manipulations done by the above mentioned persons

(Annexure-1)

Afiter the rezistration of the aforesaid case, the Hon'ble Court, Patna started
closely monitoring the investigation of the case, looking to the gravity of the offences and
the involvement of political leaders of higher stature. Periodical reports regarding the
progress made in the investigation were being submitted to the Hon'ble High Court
Although, Shri Brij Bihari Prasad, the then Minister, Science & Technology and husband
of the Hon'ble MP Smt Rama Devi was a named accused in the FIR, vet CBI
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did not resort 1o search of lus prenuses until April'98 when, sufficient evidence against
him had surfaced The evidence against Shn Bryy Bihan Prasad was analysed by the
senior officers of CBI at vanous levels and as per the decision taken by the competent
authority. the house search of Shri Briy Bihar: Prasad. MLA and husband of Hon'ble MP,
Smt Rama Devi was conducted on 4.498 after obtaining the scarch warrant u’s 93
CrPC from the Court of Spl Juduc. CBL/Patna  Tus was well within my knowledge that
I was conducung scarches of a high dignitary whose wife Smt Rama Dewvi was an
Hon'ble M.P. All courtesy and respect were shown to them during the search operations
The search was conducted after obsening legal formalities in the presence of two
independent witnesses.  Apant from that, seven officers/officials of this branch also
participated in the scarch

~" Duning the course of the scarch, the accused BB Prasad complined of fever and
as such due opportunity was given to him to call his family: doctor  Accordingly, on the
telephonic informaton of the Hon’ble NP Snnt Rama Devi, one Dr Gopal Prasad Sinha
attended on Shn Briy Bihari Prasad. accused  After the search was completed, the search
hist was prepared and the same was shown to the accused Shn Bry Bihan Prasad in the
presence of Hon'ble MP Smt Rami Devi and o copy thereof was wiven 1o him under his
signatures 1t 15 nouceable that the accused BB Prasad has not at this stage found any
reason to record hus protest or complamt regarding any musbehaviourharassment. etc
caused by me to lum o1 lus wife St Rama Devi, MP

While the scarch was in progress, SP. CBI, Pana also visied the scarch
premises and supervised the search operations for some tme  Afier discussing about the
condition of the accused Shri Bry Bihan Prasad, vis-a-vis the requirement of the
custodial interrogation, accused Shr Bry Bihan Prasad was aniested  Since the accused
complained of fevei. it was felt expedient to get him examined by another doctor and fer
this purpose, the ac:used was brought to the CBJ office. The Hon'ble MP St Rama
Devi also accompunied her husband 10 CBI office of her own vohmon It was in the
presence of the Hon'ble MP that the accused was agamn examined by Dr MP Singh of
the Central Govi Health Scheme (CGHS), Patna  As per the advice of the doctor.
medicines were previded 10 the accused Brij Bihari Prasad. The arrest memo was signed
by the Hon'ble MF Smt Rama Devi.  Here again the Hon'ble MP did not record her
protest and complaim of nusbehaviour/harassment alleged to have been done by me

(Annexure-11)

Afier medical examinanion and medication by the doctor, the accused Bri) Bihan
Prasad was taken to the court to be produced before the designated court of CBI/Paina.
The Hon'ble MP Smt Rama Dewvi accompanied her husband of her own volition to the
court. In the court room, the accused was produced Then as per legal requirements, the
Hon'ble Spl Judge, CBI asked the accused in the presence of the Hon'ble MP Smt
Rama Devi whethe: he had any complaint to make regarding the arrest, against the 1 O
and the escort party. The court in its order dated 4.4 98 thereafier has recorded as under
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"Brij Bihari Prasad, s/o0 Yadav Chandra Prasad, vill. Bherihari, Post
Adapur, Dist. E. Champaran, Bihar, at present official residence, Bailcy Road,
opposite BPSC, Patna, the then Minister, Science & Technology, Govt. of Bihar,
has been produced after his arrest by the 1.0. of this casc . He has no complain
against the 1.O. of the case or the escort party. The arrest memo produced in
court shows that Smt. Rama Devi, w/o Shri Brij Bihari Prasad has been
informed about his arrest."

After the accused Brij Bihari Prasad was remanded to judicial custody, a petition
was filed or behalf of accused Brij Bihari Prasad for sending accused Brij Bihari Prasad
to PMCH for his treatment on account of his iliness. The Spl. Judge, CBI, Patna has
obscrved as under:

"Pcrused the records alongwith the forwarding memo. The photocopy of
the prescription of the doctor of PMCH and CGHS has been filed which show
that the petitioner is running under temperature. From the prescription, it also
appcars that the petitioner is running under temperature for which medicines
have been prescribed by the doctors.

"Considering the facts, circumstances and reports of the doctor, I do not
think it proper for making any direction to shift Brij Bihari Prasad to any
hospital. Moreover in the jail manual there are proper safeguards for treatment
of ailing inmates of the jail, and it is expected that the Jail Supdt., Buer Jail will
provide medical assistance to Brij Bihari Prasad in accordance with the jail !
manual. if required. Accordingly inform the Jail Supdt. to provide medical
assistance 1o BB Prasad in accordance with the jail manual, if so required.”

It may be mentioned that while filing this petition on bchalf of the accused
before the designated court, no mention was made of any harassment or misbchaviour
on my part with the Hon'dle MP Smt. Rama Devi or accused BB Prasad or with any
other family members of the accused.

(Annexure - I11)

It may be mentioned that their family doctor, Dr. Gopal Pd. Sinha had advised
for the admission of the accused in Kurji Holy Family Hospital, after his examination
during the searches. In order to-be doubly sure about the real nature ar_\d‘cxtcm of
ailment, it was considered appropriate in the given circumstances to obtain second
medical opinion also. Keeping in view the aforesaid facts, the accused, BB Pnfsad was
again got examined by Dr MP Singh of CGHS/Patna. This doctor pr.escnbed the
medicines and advised to assess the condition of the accused Brij Bihan Pras?d @d
refer him, if needed, to the hospital. The Hon'ble Spl. Judge, CBI, Patna while rejecting
the prayer of the accused for shifting him to PMCH, Patna for treatment has observed

that:
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N "Itis not proper for making any direction to shift accused to any hospital.
The jail authorities will provide medical assistance to accused Brij Bihari Prasad
in accordance with the jail manual."

The allegation of thc Hon'ble MP that her husband Brij Bihari Prasad was not
allowed medical treatment followed by admission to the Kurji Hospital as per the advice
of her family doctor, Dr Gopal Pd. Sinha, is not correct in view of the re-examination by
another doctor and the observation of the Presiding Officer of the court, who too did not
agree for the hospitalisation of accused Brij Bihari Prasad. From the above, it is clear
that the condition of accused BB Prasad was not so alarming which necessitated his
shifting to Kurji Hospital. This fact is also corroborated in as much as that accused BB
Prasad had given his statement s 161 CrPC in the CBI office. If the condition of the

accused Brij Bihari Prasad was so serious in nature, then he could not have given his
statcment.

The allegation that I had abused her and passed such derogatory remarks against
her during the search operations on 4-4-98 is malicious in nature and an afler thought.
This has been done with a view to teach me a lesson for not having obliged the Hon'ble
MP by way of not arresting her husband which otherwise also I was unable to do and
also to stall the cnminal proceedings against her husband and to dzmoralise me in
particular and the CBI in general. 1 again reiterate that no such harassment/humiliation ,'
was caused to the Hon'ble MP Smt. Rama Devi. All respect was shown to her and her !
family members by me and other members of the search party during the entirc search |
operation.

It may be mentioned that Hon'bie MP Smt. Rama Devi also lodged a complaint
dated 9-4-98 against me to the Chairman National Human Rights Commission (NHRC)
also and has made allegations of inhuman behaviour towards her husband during the
scarch operations in this case on 4-4-98 at his pfficial residence. However, in this
complaint to the NHRC, the Hon'ble MP Smt. Rama Dcvi did not mention any
misbehaviour on my part towards her or passing derogatory remarks against anybody.

(Annexure - IV)

It is further pointed out that Hon'ble Smt. Rama Devi has also lodged a
complaint case against me on 7-4-98 in the Court of Chief Judicial Magistrate, Patna
vide complaint no0.456/1998 for alleged commission of offences u/s 307, 500, 504, 109,
114 and 115 of IPC alleging similar charges of misbehavior and harassment to the
Hon'ble MP Smt. Rama Devi and her husband Brij Bihari Prasad. It was also alleged in
the complaint that the 1.0. had not provided medical facilities which might have caused

death to her husband.
(Annexure - V)

Incidentally the accused late Brij Bihari Prasad, who was getting treatment at
Indira Gandhi Institute of Medical Sciences, Patna in judicial custody in this branch
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case, was gunned down on 13 6 98, by his polincal opponents It may be relevant in this
context to mention that Devendra Dubey, who was fighting the last Lok Sabha elecuions
from the Mothihan Constituency agamst the Hon'dle MP Smt Ram Devi, was gunned
down by some assailants in the nudst of election campagn  Accused Bry Bihan Prasad,
h'o Hon'ble MP Smt Ram Devi was one of the FIR named accused in that case

Afier the murder of the accused BB Prasad. Smt Rama Devi, Hon'ble MP came
with a mob 1o the CBI office at 3 00 AM on 14 ¢ 98 and wanted to gate-crash into the
CBl office. She raised inmidaung slogans agamst me and the CBI i general  The local
pohice authorities, however, controlled the situanon  Smt Rama Devi had again
reportedly taken out a rifle and rushed in the daytime towards the CBI office from her
residence which 1s at a distance of about one furlong  She was, however, prevented
nudway by the people around

(Annexure-V1)

Hon'ble MP Smt Rama Devt agam rised hue and cnv n the Parhament on
4 798 alleging my involvement as a consparator m the murder of her husband Bry Bihar
Prasad and also asked for my hanging

( Annexure-Vi

The sequence of events night from the leveling of allegations of harassment and
humihiation to the last allegation of myv involvement as a conspirator i the murder. show
that the Hon'ble MP, Smt Rama Devi was bent upon ruiming nw hfe and career as | had
failed to accede 1o her demand for not arresting her husband. and seize two invahd Arms
hicenses in her name and cash of over R 2 lacs during the searches

In the last. | may put up before the Hon'ble Privilege Commutier that the
allegauions levelled by the Hon'ble MPP Smit. Rama Dewvi are bascless and motvated as
would well be inferred from the followmy

1) No such complaint was made to my supenior officers either at the tme of conduct
of the search or thereafter when the Hon'ble MP had come 1o the CBI Office with het

husband

1) No complaint on this aspect was made before the Spl Judge by the Hon'ble MP
at the ime of the production of her husband afier hus arrest

") No such allegations were mentioned in the pention filed immediately afier her
husband was remanded 10 the judicial custody on 4 4 98 for the adnussion of her
husband in the PMCH for medical reatment.
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iv)  When the Hon'ble MP failed in her/atlempl to prevent the arrest of her husband
on 4/4/98, secondly v.hen she failed to get favourable orders of the Spl Judge for the
admission of her husband in PNMCH on 4.4.98 and lastly when she failed in her attempt to
get rclease orders of her husband on 6 4.98 from the Court of Sp! Judge, Patna, Hon’ble
MP Smit Rama Denvi, filed a complaint case no. 456 on 7-4-98 in the Coun of the Chief
Judicial Magistrate, Patna against me out of the shecr frustration

v) The allegation that inspitc of her husband running abnormal high temperature with
acute chest pain, vomiting of blood and acute abdominal pain, 1 did not allow
hospitalization of her husband on the advice of her family doctor, Dr G.P.Sinha, which
might have been fatal, is totally incorrect and the same is denied, as neither her family
doctor, Dr G P Sinha nor CGHS doctor, Dr M P Singh mentioned such ailments in their
prescriptions/ medical advice

vi) The allegation that | humiliated her by uttering filthy language in Hindi
“TUMHARA HUSBAND CHOR HAI AUR TUM BHI CHOR HO, TUMHARE ASE
ASE KITNE SANSAD KO HAM HATHKARI PAMNA CHUKE HAl AUR TUMKO
BHI HATHKAR! LAGA DENGE TUM BOGUS VOTE SE JITI HUI SANSAD HO"
is self contradictory as such remarks did not find mention in the complaint filed by the
Hon’ble MP with NHRC on 9/4/98

vii)  That the menmal agony of Hon'ble MP aggravated in the course of tme due to
continued detention of her husband in judicial custody, she raised the instant Privilege
Question in the Parliament on the point of inhuman behaviour and passing derogatory
remarks. Here the Hon'ble MP mentioned * TUMHARA HUSBAND CHOR HAI AUR
TUM BHI CHOR HO™ which is also contradictory to the allegation “CHOR KI BIBI
CHORNIHI HOGI™ mentioned in the complaint filed in the coun of CJM Patna.

viii)  When the agony of the Hon'ble MP reached its climax due to the murder of her
husband, she hardened her acromonies by charging me for the murder of her husband and
craved in the august house on 8/7/98 for my hanging.

1t is, therefore, humbly submitted before the Hon’ble Lok Sabha that 1 have not in
any way attempted to humiliate or misbehave with Hon'ble MP Smt Rama Devi or have
acted in any way which may lower the prestige of the august house | have discharged my
duties as an Investigation Officer with diligence in a fair manner keeping myself well

within the parameters set by the law of the land.
gurs faimﬁl}_._)' ’

(R K.SINGH) ‘6\38
Encl: Annexures Dy.SP/ CBl/ PATNA
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DELHI SPECIAL POLICE ESTABLISHMENT::BIHAR::PATNA BRANCIL.

FIRST INFORMATION REPORT

(Recorded u/s 184 Cr.P.C.)

Crime No. RC.43(A)/97-Pat. Date and time of Report: 11.8.97 at 14.00 hrs.

Place of occurrence with State::
Date and time of occurrence:

Name of complainant or
Infonmant with address

Offence:

Name and address of the accused:

Action taken

Investigating Officer:

MuzafTarpur, Bihar.
During the year 1996.

As per order of Hon'dble High Court, Patna.
on 17.7.97 in CWJC Nos.7666, 7779 & 8122
of 1996.

U/s 120B,420,409,467,468 IPC & Sec.13(2) r/w
13(1)(d) of P.C. Act 1988.

1. Shni R.C. Das ‘'Vikal', Co-Convenor, Combincd
Engineering Entrance Examination Commiticc,
MIT, Muzaffarpur.

2. Shni Brij Bihani Prasad, Minister, Science &
Technology, Government of Bihar, Patna.

3. 245 Nos. of examinces of Combinced
Engincering Entrance Examination 1996,
(Respondents from SI.No.5 to {2;49 as per
enclosed list and as mentioned in the Civil
Writ-jurisdiction Casc No.7666 of 1996 filcd
before the Hon'dble High Court of Judicature
at Patna).

4. Dr.Kameshwar Prasad, the then Principal of
MIT, MuzafTarpur (Now rctircd)

5. Others Unknown.

Regular case registcred.

Shri R.K. Singh, Dy.S.P., CBI, SPE, Patna.

INFORMATION.

Hon'ble High Court at Patna in its judgement dated 17.7.97 in Civil V rit
Jurisdiction Case (CWJC) Nos.7666, 7779 & 8122 of 1996 ordered Central Burcau of
Investigation, Patna to investigate the matter relating to bunglings, manipulations and fr. ud
committed in the conduct of the Combined Engincering Entrance Examination (C.E.E. ).
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1996 by Shri R.C. Das 'Vikal', Co-Convenor of the Entrance Examination Commitice; Shri
Bnj Bihari Prasad, ;Minister, Science & Technology, Govt. of Bihar, Patna; 245 Nos. of
examinces of the said examination who got themselves admitted to different Engincering
Collcges by sccuring their names in the merit list so prepared for the purpose by using
unfair mcans on being provided/facilitated by the aforcsaid Co-Convenor and the Minister
on extrancous/pecuniary considcrations.

The appointment of Dr. R.C. das ‘Vikal' as Co-Convenor was against the extant rulc
(Combined Engineering Entrance Examination Rule 1991). It is alleged that Dr. K. Prasad,
the Principal of M.L.T., Muzaffarpur and the convenor of the examination Committcc,
dishonestly proposed the name of Dr. R.C. Das, for appointment as co-convenor of the
Committce, to the Government. Dr. R.C. Das was also close to the Minister Dr. Brij Bihan
Prasad. It is also alleged that Dr. R.C. Das was illegally appointed as co-convenor only
because of his closcness with the Minister Dr. Brij Bihari Prasad who was dccply
interested in getting his own man appointed as Co-Convenor for some ulterior motives.
Dr. R.C. Das 'Vikal' was the Ph.D. Guide of Dr. Brij Bihari kPrasad.

The Engincering Entrance Examination for the year 1996 was held on 30.6.96 a
different cxamination centres and on 2.7.96, the Answer-Books, the same were sent fo
evaluation and afler evaluation, decoding was done and the result was published on 31.7.9¢
at the Notice Board of M.1.T., Muzaffarpur and on 2.8.96 in newspapers.

As per Rules the second coding of the Answer-sheets (Books) was to be done by
Committee consisting of three senior Professors nominated by the Convenor. Th .
provision was made to maintain a secrecy and to have a check over the Convenc .
Ignoring this rule, Shri Vikal. the Co-Convenor himself Mid the work of second coding ar |
it circumstantially shows that from the very beginning the Co-Convenor was manipulatir ;
things in such a way so as to do some manipulations in examination.

It is alleged that bunglings at a large scale was done in the cxamination and the si d
Minister in connivance with the Co-Convendor, in furthcrance of a criminal conspirac /,
manipulated the things to advance the cause of above referred favoured candidates : r
certain extraneous/pecuniary considerations.

It is alleged that the Answer-Sheets werc taken away from the custody of 1c
Co-Convenor and the favoured candidates, in connivance with the Minister were supp! xd
with Memorandum of Instructions Sheets (Model Answers which is given to the examir s
at the time of evaluations) and they were favoured by providing them facilities to copy ‘ut
from the said Model Answers. The candidates had copied out from onc source as hc
irregularitics as well as spelling mistakes, sequence of answers, speed of writing w :re
common with regard to the questions answered by the favoured candidatcs. If there w. s a
mistake in the Mcmorandum of Answers that also has been copicd out faithfully. ‘he
favourcd candidates have cither succeeded in obtaining the Answer-Books after the
cxamination was over or were supplied with fresh Answer-Books and thercafter they tve
copicd out from the Memorandum of Answers.
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The total number of candidates alleged 10 have ted unfair m i
257 can‘didates. 12 candidates did not take admiuion..do'l;us. the totale::.';: i:nd?;:l::
wlro ultimately derived benefits came to 245. Out of this 245 candidates, 66 candidatcs
being Respondent Nos.1$, 20, 26, 27, 29, 30, 31, 35, 38, 40, 41, 42, 43, 44, 46, S1. 64. 66
67. 71, 76, 81, 83, 84, 101, 104, 117, 120, 121, 128, 128, 135, 137, 140, l4'3. 1;9 .150.
151, 154, 156, 167, 176, 178, 179, 181, 182, 184, 187, 196, 197, 199, 200, 202 205' 206.
210, 218, 220, 221, 226, 227, 228, 231, 243, 244, & 245 were alicged to have .copie'd ou;
from the Memorandum of Answers in all the three subjects i.e. Physics, Chemistry &
Mathcmatics. 125 candidates being the Respondent Nos.S, 7, 8, 10, 11, 12,16, 21, 22, 23,
24, 25, 32, 33, 34, 36, 37, 39, 45, 47, 48, 49, 53, 54, SS. 57, 58, 60, 61, 62, 63, 65, 68, 69,
70, 72, 75, 71, 79, 80, 87, 88, 90, 91, 92, 97, 98, 100, 103, 108, 106, 107, 108, 109, 111,
113, 114, 118, 113, 122, 126, 129, 131, 132, 133, 134, 136, 138, 141, 144, 145, 146, 147,
148. 152, 153. 155 {58, 159, 160, 161, 162, 163, 165, 168, 170, 17i, 172, 174, 175. 177.
183, 185, 188, 189, 191, 192, 193, 194, 195, i98. 203, 204, 207, 208, 209, 211, 212, 213.
214, 215, 210, 217, 222, 224, 233, 234, 235, 237, 238. 240, 241, 242, 246 & 248 were
alleged to have copicd out from the Memorandum of Ansivers in tw+ subjecis only and 54
candidatces being Respondent Nes.6, 9, 13, 14, 17, 18, 19, 28, 50, 52, 56, 59, 73, 74, 78, 82.
85. 86. 89. 93, 94, 95, 96, 99, 102, 110, 112, 1185, 116, 123, 124, 127, 130, 139, 142, 157.
164, 166. 1069, 173, 180. 186, 190, 201, 219, 223, 225, 229. 230, 232, 236, 239, 247 & 249
were alleged 1o have copies out from the Memorandum of Answeis in onc subject only

(Physics 39 and Chemistry 15).

These circumstances indicate that in pursuance of a dccp scaled criminal
conspiracy, fraud and manipulations were done in the C.E.E. Examination, 1966 which
wrongfully benefitted the favoured candidates and these were done with active connivance
and cooperation of the Co-Convenor Shri R.C. Das ‘Vikal' and with the ful! blessing and
support of Dr. Brij Bihari Prasad, Minister, Science & dTechnology, Govt. of Bihar, Patna.

The facts aforesaid disclose commission of offences punishable U/s 120B, 420,
4009, 467, 468 IPC and Sec. 13(2) /w 13(1Xd) of P.C. Act, 1988 on the part of aforcsaid

accuscd person,

The investigation is entrusted to Shri R.K. Singh, Dy. Supdt. of Police, CBI, SPE,
Patna.
Sd/-

Supdt. of Police
CBI:5PE:Paina
11.R.07

Endt.No.5158/3/43(A)/97-Pat. Dt. 11.8.97
Copy forwarded to the Special; Judge, CBi, Patna for information.

Sd/-
Supdt. of Police
CBI:SPE:Patna.
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Endt. no FS. Z J3143(A)97-Pat. b g/ § 7%

Copy forwarded to :-
The Chief Secretary, Govt. of Bihar, Patna.

The Registrar General, Patna High Court, Patua.

‘The Joint Director(East), CBI, Calculta.

The DIG of Police, CB{, Patna Region, Patna.

The AIG(P), CBI, New Delhi with respect to his Signal No.47/250/97-1'D) 1.9.8.97
for informistion.

Shri R.K.Singh, Dy.S.P., CBI, SPE, atna for investigation and report within
stipulated period.

-
L7

Suppt. of Police
CBISPE:Patna.

e
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. tw xfwan afger W aro 103 av 165 ®
- DETAILS OF PROPERTY SBIZED BY POLITB OFFICERS

aerat § foelt geyst 1 g

1. fein gfow wrem way w

Name of S. P. B. Branch
3. eml X w g h Ty

CBI, Patna

SEARCH LIST
Twaet & areftw gferw sfrwr@ gro sl & W) af weafe w1 s

ACTING UNDER THE PROViSION OF SECTION 103 OR 165. CRIMINAL PROCEDURE CODB

\ WUE S W grg

feqermone
s.r. —IV

) Qz.-lauawaoll RC 43(A)/97/Pat,

¢ q!ltw..ls!»s..!l

Dete 20d bour of scanch b, W—mu ﬂodu a.m to 11.00 a.m tonal . iR W)
. " Sri P.K.Seha, Officer, Regional Office Memsand

b TR T Punjeb National Bank, R.Block, Patnac "
z-l-u.lrr..lll&cf d. Sri Dinesh Prasad, Manager, L.Hgmgn :

* Bank, ‘Zonal Office, Boring Road,Patna

c:n.l-lnltl-&

Pesiddalice of Shri
Braj Bihari Prasad
the than Minister]

Selence ‘and Technology, Govt. of
Biher, Opposite BPSC Office,
B&iley Road, Patna, .

e ol 4 A v on o
dow & ) *ond § i # v = feuw
BT - aklea
cullective serial) p.ww

v 4& “

s

| e —— e - e .

Arm licence 26/26, Branmapura PS for

one N.P.bore rifle no. 4582 522(usA)

bore 30,06 in ¢

name of Sot.Rame

Devi, ¥W/o Shri Braj Binari Prasad,
Brahmapurs(Krishna Toli) Muzaffarpur.
The licence renswved upto 1995.

| Arm licence no. hou/sda

NP bore pistor %Nm bore

Ps for ones

no. 188820

(Czechoslovakia)in the name of Smt. -

Rama Devi,¥W/o

Shri Braj Bihari Prasad,
) ﬁuu«&gg.gtﬁuu&.. Distt. zast

Champaran. The licence renewed upto

31.12.9.

——— -

e

Bed-room, First

o %ty 3 wi & vt o freve Hove
Duwriptioa ¢ where erized ABMARKS

ssticls was found ot .
- 3 IR O -
T —

n.uo.ou.. .
~ i v.u

| Jucge, cBI, Pa

| search was condi¢ted of
" | the aforesaid premises

in the presence of two
independent witnesses
after observing all le;
formalities. The

documents/materials
which are ftioned in
column no.2 Y

taker charge’df .

¥

A
pro.
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DQE of Shri Braj Bihari Prasad Bed Koom, First floer, | A Ssparete shpet hes .
M ™. N=-54T35i {1ssued on 1.11. : also been s ched ¢to
from tme by Pagsport, Ofticer, Patna. . :

v. the seizure list,
Sy of State Benk of India in the it L
9 Scot.Fama Devi, Brammapure

E telerncua mumbers and hand-
.- ..8»-.0..

Oggch of loosze pepers containing
ptocopies of Crooltas Autos Pvt.
Ltd. ;Bndwritten a’crasses, telephone
nmbes¥, letter writien to Principal
cum MPbers Secretary,RIT,Jamshedpur by
Shri % _wm Bihari Presad, letter writtey

i Kumar Rai, KIA to Shri Braj
S Prasad, rhotograph etc.,
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t.hlul.rillttlﬂ

‘qbﬂ‘&ﬁ.!iw VR BT AN v ghve Aol § geneC ovls
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T & v efoun @ ot 3ok W e
ﬁ.ﬁa with date of the porson ( WIn zccused poion)
property is sezed if present of the scarch .
o &% W of e afesrg @
e AT wv

Sign-ture and designation of Police
Ctheer ccaducling the search

arde L
Date Place

’ :.3.Ezux3n!l§?&£ow 53-Glps
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IN THE COURT OF SPECIAL JUDGE, CBI, NORTIL PATNA,

State
Vis
R.C. Das ‘Vikal® & othcrs.
Ref:  RC.A4MANINCH! Patna,
Sir,

| forward FIR named accused Dr. Brij Bihari Prasad, the ihen Minieter, Scicnce &
Technology, Govt. of Bihar, S/v laie Yadav Chandra Prasnd, Village Dherifari, P.5.
Adspur, Distt. East Champaran, at present Official Residence, Bailey Road, Opposite
B.P.S.C., Patna under proper custody ile was arresicd today at 11.00 hrs. e was
medicaily examined today by Dr. Gopal Prasad Sinha of P.M.C.H., Patia and Dr. M.P,
Singh of C.G.IL.S., Patna and photo copies of his exzmination reports aic cnclosed for
refcrence.

Said accused Dr. Brij Bihari Pd. while funclioning as Minister, Science &
Technology, Govt. of Bihar during the year 1996 has committed fraud in Bihar Comhined
Entraice Engineering Examination 1996. His involvement has come o light particularly
on the aspect of printing of extria answer bouks, getting those answer books written alresh
by the candidates afler the examination was over, replacing with old answer books, getting
code numbers from the members by providing Roll Nos. and charging Rs.1 lac to Rs.}.S
lac for each candidate for their admissions. It is, therefore, expedient to interrogaic tic
accuscd it custody in o:%q“lg recover the missing documents and also 1o trace out ihe
other accomplices in lhis'\i,nsl and conspirucy.

It is, therefore, prayed that accused Brij Bihari Prasad may please be remanded w
pulice custody for fortnight.

&)\\\ Li«

( R.K. Singh )L)['\“gd

Dy, Supdt. of i*olice
CBIL:SPL:: Putna.

i
\



ARREST MEMO,
Case No. RC.43(A)97/CBl/Patna.
Narne of the accused Brij Bihar Prasad, the then Minister,
arrested. Science & Technology, Govt. of Bihar.

S/o late Yadav Chandra Prasad,
Vill. Bherihari, P.S. Adapur, Distt. East Champaran.

3. Date and time of arrest; 4.498 at 11.00 Hrs.

4, Place of arrest. . At the residence of Shri Brij Bihar Prasad,
Opposite B.P.S.C., Bailey Roud, Patra,

The aforesaid a~cused was arrested at 11.00 Hrs. today. lis personal scarch was
takrn and nothing was found on his person except wearing apparel. llc was medically
exsmined by Dr. Gopal Prasai Sinha of PMCH, Patna and Dr. M.P. Singh, CGIS, Patna.
Hi: wife Smt. Rama Devi was informed about his arrest.

- ?\\\U\ \/7 |
@Qﬂ"“w‘-{\ A% (RK. Singh )‘H‘)W \‘}ﬂ
( Dy. Supdl...ol' Police
cBl::SPE::Patna.
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Daef, (Ds.) Gopal Prasad Sinka (Assistant Physician)
M.8.8.9. (HONS.), M.D. (PAT.), D.N. (VIENNA) M.D.B.8., M.0. (Pet.)
.u ZEE.(AUST.),MA MS.° . N
"© PHYSICIAN & NEUROLOGIST Ph. No. 225506
.ﬂ( IFESSOR OF MEDICINE ( NEUROLOQGY )

PATNA MEDICAL COLLEGE & HOSPITAL Date .. 2.0 4 €

-------------------
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(PETITIUNKR IN CUSTOUDY)

In )
.‘ ?
The Court of Spectsl Judge,
Speciel Cove No," 9 2 of 1944,

YERSBSUS

. Briy Bihari Pd, - -« - - --ACCUSED,

v

c'r Section

* The lwmildle petition on behelf
J
of the petliticner=accuornd nl;.l,
Bri) Dihurl bd,

Most respectfully ohewetly-

(1) That the ufuresvid petiticner, has  bees



[ ]
with the cene under refesencce,

(2) Thet the petitloner in sufllering frun op mﬁ

¢’

3 ,
omplicated ‘abdonizel disemree and tha potitioner

# ' v

needs ‘mmiiiate medical.. oare wid treotaent of

. ]

specielined dngtozw, otherwive thia will prove fatal
' .

to the Life of the pevitioner,

(3) Thet prior to the arrcut of th.  etitfcaer,
'

' ne wos under tr.atment of & boctor end WOR, .or striot

ll’ Clinioal care.

(4)  That 4f the petitloner in net provided clinle

or aedical ca;'o | atonce, then the ailment of tho

' hronic snd it may
petitioner will grow nerioun ond ¢ 4

ceuse visk of the peutloner'u 1ife. .

ot A K
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(5) That treatment of the retltioner » diveune 1n

'

not pou'l'bln inside the Jail, lence {t world he deoirabdle

to direct the ixpcrlntendmt of Jail to scnd the

Lts 1 s Pases
petiticuer to AMiSeR fOr his imiediste Medioal oare

snd trestment so e» to prevant the dinesse of the

. petitioner groving nerious and chronlic.

()] That Medical Certificate slioving illneme end
trestaent of the petitioner ln attached with thin

pcu:m. .

1t i, therefure, lambly preyecd that

Your Honour msy be pleaned to direct

the Supcrlntcnd'cnt of Joil tc nend the

of 2oee \ .
("' petiticner to P.M.C.Ho for hios proper

vﬂ$“\\\\ﬁ% treataent aud medical care to pr"mlt ;gfv

- .

RO
)
the 1ife of the petitioner.

e Aad for this, your petitiouner shucll ever pruwy.
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:; Tal.No. 201255 }“ i
- , s Road, , 0.
(o ) Patna (l{hor] /(\,:
L L L, ]
Date : 09.04.90
To
The Chairman
Netiona) ‘Nussn Rights Comaissicn,
ey Daolhi.
Sir.,

Wick due }o.-qnc:, 1 wieh to bring your kind attention
on the tollnwing faces :-

Lo Thot ! am o Verwec of Perliameat feom Netiheri in BINAR
snd want to nRaccate the intuman e s-lowe of & .@.1.

Otficer with ay huare v Quting a sesrcr cpersfion at
my hueband’'s orticiel residenus 2L latna.

2. T™That at arnuz 7 A.m. £in the ‘uﬂmtng et 0¢.N4.1978, =a
C.0.1.Teas 184 by one Shei R.K.Singh. Ueputy Supocinten
dent of Pelics. C.0.4., Yatna, came tC OWFr said resldence
armed vith s search-ecdcr ioc seszching %he houuss in
connection with Apecisl Case No,2) o€ 199). cecrenpun-
ding to F.C. Case MO.43 of 1937, ia which my hwebanog,
namely Ghel Brij Benacl Pzesed, the then Sctence and
Technology Cabinet Minister, 3tete of Bihar, vwas allegmily
made an accusel. At thi cime of cald, sy hvodsnd wan
suffering from very hioh faver, acute chest pain and
vomliing of Bleod. My fLamily doctor who is & vary we!l
soted doelor of 23tnd, NABELY VX. GOpel Prasad Sinhe uzome
to §ee my busband while the swasih wue going on ‘wbed the
tull , 'oopesation trom aur jiée. lLuwuking at  the
condition of patient whc «as heving 105 F Peysr., heo
sdvived hir to be admitted iu ihe Rurji Family Mospital
a8 #oos &u  goazmlble by onul.nco‘wf
arbulent $o0 9. He aver told tio ssig C.B.1, Officer that
Al Re could not be admitted to the hospites chen these
cunld he a brain Narewordaga oc any Lhing alaa could hagpen
tc him tn casev of talluse to the adminslion,
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~But 2t haight af aruvlity the said C.3.1.0ffice:
19:wmrad tho maeten sdvica of the doetor and ordered
Wic menr . dtag him to his office. We have offared a

stintuner [o: carXyiny “he patient but he threwn out
the 2 Jaying hat wo ©

e how @ hWwe':ia  guch
parsonn.

™eaarrec, the weld C.00, .02 facnr @rar oy msbad
%o Yay in !5 offfue Por resrly threw hours without
medicing » wacer. Thoasttaz he produced hlm fn Rhe
cuuEt Ly dtayying hiw ou the etsircese and when he
thuwed Iis utnost inebilaty ta walk then they left

him YV lay €0 tre $i00” Of Lhe corvidor of the court
(sce Anaexuce =\) The

csoncecn Mor' Jagn waew noi
sveiskie aud U0 ve havae to walt tor

hours wit:hwut any medica, assistance,

mote than twy

Thenattar 88 POr che cour: dircotion, h.
reid sihari Pracad was SwnL to ‘ail where the jall
sutherities get him exaainyg he Jail Decter and the
civil Suwrylen, DPalna wn® :ald snat he wes having
faver 29 105 degrie and 2180 hlo0d io coming Alota-
witt stgol. Me 130 vommitte. plood in The Jeil
[ de

prwines. ALl ;nu' nappanings hd.g peen mantionsd in

tha sepoct subsitted By Jall fupia4. to the Coure
(Anpexuze-2). Tue Jail doctor affores meeacin, then
the Zevaz ~ama ~uwn tn 102 degtar. The .andition was
60 serlouc waat Jail avehority sent Jir o Patna
Nedical <uvllege, Potna where the eituation . out
ot gontrel. Then the desators referred Dim %o the Tu . g
lracna to centrol Lhe sultetion at ond wrourdl p.&. &R0

n tn dudicial
sines then the treatment ie galeg ©

custody. contder e lFrO)
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The sald CN1 Officer 0id not provide water te him deapite
of aignelling by hand 48 he wae unadle to spesk that he
20048 the watezr deaperately. The said CPI Officer didnot

bather abeut the deLoristaling conditions of ey huswend
duapits of several requests made by me for medicsl help.

The aforesald dehaviour of Scl R.R.8ingh' Dy,
$.P., C.B.I., 18 sutficlient to show that how tha voild of

Aumen Leelings such ofilcers of the police are. My hurhand's
life was saved only due to Qgrace of <=A¢ God otherwise
Sri Bi8g's every attwmpt war tU 0@ thit By Awedand may bLe
pecmanently handicepped or oven die due to ubaveiilabdility
vl Mudicel facilities. it iv still not sure as to wheather
aue te such atrecious end inhusan behaviber to which my
hushband was subjecicd tu, hus actuslly reseulited in any
eyagtoms for perzamant handiceptness or aot 7. 2avescigation
by the expert 4octur it guing on 'n this reqard.

Lt cém JUOL De inag'n=d that the Dehaviour ot
the sald Police Ofticer or his CEBAR o+ ngg {nstence i
118e SuCh 46 staled gBOve With me and BY iqpand whe aze
1eprasepcatives of pocple. what would be NS Beh. yqup with
the penple in gcnezal. in wsuch situatien T reques. oy to
Lake up the metter 80 that such inhumea behavieur shosle .o,
be metteé with any person in future by such Police nfficer
who think hisself above all ané al90 to briang to hook said
8si R.X.3ingh ‘for his aforzeseid behavicur su that it may

not be rapguated ia futute.

wiLh regaceds,
Youtrs faithtuly,
I

{ osvi}
nembes of Par | famant
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Elie Conint o v dudd dudicial Nlavistraie .

Sandadt, b alng,

Canptanl oo L g ioger ol 99K

P e and

el Complainant,

St Rama Devi wite o1-Sri Py
Pehan Proead residdont of 2000

Poad, P Sachivatava, DisePame

o andbaddeess of e Accused persons,

1. R K Swwh N Napenntendent of

Police O H.L. Patna.

AoDae of the Oveurteiey: 4.4, 199K,

i

tse

e o the Cacnnance; 20, Bailey Raodd, Paina

and vl Court premmes,

Paina.

Oflvnee under section U6 307,500, %04, 1090, 1 1

and 113 o) LP.C.
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“ Noane o) ithe W Hnoss

Ehocban Fahan rasad
Lakchmeshwar Sah

3 Dhoendia Kutia,

§ Buondia Singh

A many othas

Vho Complarant begs to state
A folkows:-

| Fhat she comphimamiig a citian of
Ik amd She i momber of palianeng elected from
\tothare parhamentary consntuency
J fhat the complamant has got hneh
rospoct and holds command i the Socieny
3 I hat on dth. \pal 1998 the accused S
ICKL Sigdv alone with other officals raded the
tosidence of complainai s husband at 20-Baily

Foad. Patng at 7 00 A N coniechion wath



vith Special cuse 1023 o1 1997 conesponding

o 107 Case nodd ol 1997 pending in the Coun ‘;l
el Judge, COBLL North Bihan, Patna,

! Lhat the complainants hushamd Brij Bihan
Pracad was very senonsty il at the seles ant e

and was running abnormal high temprature with the
acute chest pam, vomating of blood and acute abdonm-
nal pam and he apprsed e to the accused RN
Siieh and other member of the tcam ot C.R.L Paina
5. Fhat the complainant was present at e

white o 1ad and was aticading her lnshand Shie

told the accused 1o allow her o get her husband
admiticd to hosputal as advised by the dostos and

the scarch mattar be continued.

0 Lhat the acoused RN Singhoupon the
r2guest of complainant, humiliated the complainant
amd her husband and uttered tilthy language 10 the

complainant. | he acoused R K. Singh uttered the



leg- =

the followang waopds,

CHOub K BIBECHORSNE TN A HOGE TUNEARE Y Moie

RPN S ATSAL KO A TRADEPAHANA DIV A LAl

FUSTRO BOFFEA TN ADIT AGARAR GEISHTE AR TT JAUSG A “BOGUS
VOTEPER T SAvsSap o
- That the above remarks piven by the accuecd

PP E tSineh was heard by several persone who had
come tece e and mest the complainant and her hushand
X Fhat the above <aud remarks were circutlated
andd chscussed before other pervns and aleo publiche-
o the newepaper

9. [ hat the complnnant’« presiige was degraded
mientionaliy, due to pave sad remarks in the cves

of complainants tuonds, political citcle and in

poncnal public

0, LThat the accused RUK Singh passed such ek
= mzntonally i ordos o ham the reputation of

e mplanant

" That the above <aid allezation remarke has

been made by the aconcednotin a pomd fath. bt
wtentonaliv to harm and mahien the reputation of the

Comphanant



12 That the complainant ashed the aceused
tewathdraw the vemarhs and mabg apology tor the said
dfamatory remarke apainat et but the aconsed Peisen
ok athdeesw the rem ks nor made an appotoey tog
e sane.

(K] I hat the Complainant’s husband, however
tamamed n such condion without proper medicine,
cate and thon abier cose of the scarch at about 11 o0
VAL e Complamant < hushand was brought 10 the
ot Hcad uaiar an b ama and lrom there 1o the
Courdand there he was made 1o lic in the comidor on
the Hoor of the Court fur quite some wne i such

o editen asd in that condinon Sha RUK. Singh did

not ctop showmg his contomtuos and unsarranied
behoavicis fowards the petitiencr’s husband and even
ordred tor deaspmg the Complainant’s hushand

10 the e harge Conrt Hhe accused R K Singh even



did not provide 1aabity of strctchar ete. and

the Complamant’s husband remained without any
tivdicine and attendants since 7.00 AN in the
motage (il he was sent (o Beur Jad in the late
altornoon

13 ‘That the accused RK. Singh did all

Aoty mtentionalty which aught be Caused death

o the Complainant’s hushand.

(R That the accused B K Singh is liable

(0 b punished tor his acts under Scections 307,

00 S04 109114 andd 115 of the Indian Penal Code.
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PFard Beyan of Shri- Arendu Kular Sinba S/o Lt. Rishi‘Deo Nareyen

Prasad, R/o- Bhawanipur Jirat PS.- Chhittauni Distti— East
Champaran recorded at I.G.I.M.8. cemp on 13.6.98 at 21.00 hrs,

by Inspre.-cum —officer-in-charge Sri S.S.P. Yadav of Shastri Mligar
P.Se

S , ' PR LN RN S

ummn\wpn“hwoﬁﬂumm
AT, ®TAIgY favrn arar ferdhft fwar- off omrew ¥ 1 W gTa Tew
13. 6. 98 WYjITETT] Awa s7w 9.00 W TPy ardotoaTdovRyvaD VEum
ITQ ITEAT O ¥ eatvet arew. & g ey ST f e diaw

fEATE 1306 98 BT 30N v W 3N P ¥ NoaTow oY ﬁrr‘g'(m'h
* gmTeTn STW SYTW 6. Y0 ‘W NeuT AT ¥ :Tlod'rm'r::ll

urth'buam!unhhuﬁl nmhln:ﬁwﬂb&'ﬁom
fHe at. afsar qraT-fedo T favr-quf oearea j2f afere e Yu-Texw
mm fee m—tme\n"rm-pnwﬂmmpl A fie 3t
Wy Yo Fuo o TaveTITa ThE AT, mmm-mwﬁrm
ju] s svefiem Yo qu:ﬂHcmMMww’m
NERGTT uTHT-RERGYT TanT~ Fawsrge]s) aTarTe dYyeY Yo-ut e
gaTe dYavr AT, e GTIT-ATT T T v aeu EY-aTv eafe Y
fhtmﬁ)mnmuﬁmhlmhﬁmﬂhmut’tk
fouvas oY YA fo 78 N avey zEeX oy ate | foaro O ¥ -
N stw 100-150 Mev afyew ardotoxrdornovac sTT aThén My

@ e7ar ¥ eend e ot v preT 3 ATy N amn-dn o vev uv 1 M
TN AOT TR WW TET EYNT, EmeYAY ¥ atu fouros o b aret and oF
sehray ate sTafgs e gv o @ U € ur Y faoret rdam e ze
U nuT EY-¥% SHTVEY € %mhnaﬂnmmmwﬂwgﬁn
Ay ¥ Pt et gt av aru-aTd on vk W EET pE A faTe-aeY -,
1818 mtﬁwp’?ntﬁNr:ﬁd‘ﬂ;ua&ﬁnrsanm

7T Ya aeT w5 ox v 5 gYsY aveY arfodroardovnowm WA e WY OV® o

X gY 4T,

afuwf*nh:maamuﬂmmd'rnhhmwmmhngw
waTU #n AT, ®AT ozar X amndin T @ U, 3t mwu ow Y vt
vaurthmuﬁumm\mumzosncﬂwnm
OV mar adY anwer Tt oty fasd ¥ W] A g’t Yo~ @hrat gk
at. Cryfuar uraT-AYfomea fmr-cnﬁnmwp: a=g foarY Yo-
a7 EATd frare ar. <Yamgr urar- aYfter?Y famy- oot dorew | g
g7 Yo-ATHIER AT uTATH TWT- SAWRKYY Ju] €T gETS geAT 2 200 &7
Isi T3 foare?, AYvagrie] wmitw avoXn are-aTRTmn ATeaTAT-TYOTAAa
vd o3 ary X eufn aov fwwY N wf qeuTT ¥ WY Atg b o e
qearat Y | §rop g ¥ v X fuwelim ur, meg foarr ¥ Eu ¥ Rw
ar N7 x=u At ¥ era ¥ fowlw 911 ¥ Al weves faurss o e ant
atd ¥ 3w a7 A v R u g WWT T8 @Y TouTos @ TeETOY
gare %, Ak wY A Ay v ach vy N fowln h fouros oY ov
GTGY oY TEgT 1A% ToaryT aoh Rewm X fouros o v sy oaTar |
fniros

T dT-qv aYWY onrar maT e o
foutoe g3 TwereY gore 3 qp(t v mdwae ave v g I oAmfY

A T

R TS T ceo M8 QRE 2 QT
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AT aToRY, BFT @, nUT TR ThaTe A ere ¥ xvdmren WY
anTaT, furk &Y cafen @2 ot 33 ATAY 8T A W uTom aYsv P Y
Jen AfY oY aWh qTA ¥ ATOTEN W EYAY vufwn iy ¥ arn Y suTyd
KTAV 53 VAT OV ¥ ¢ | BW OV ;g gk AT T foures ouT 3N
w7t AT T ¥R mrm EY AAT, o WAty WY T IR AT R AT Y N
W grpatd g vt and T sriavsa M ge aAT gy AaneY nur vAmv
TTT OT #A8TY EY®Y &fgd nva oh 7% ouT JaTTen #ft @97 ¥ ARG FeanT™
b aTET ZTR ¥T g VYWY o furd aft o) 7% ¥ owaredr mur d=AT 8y
tar 1 vy foutos vl et A ¥ TR aTHT RAT Y M EYRY W
Adgy U °d 39 EYAT 8 gTT EY adt oY | EARY FUAT QU0 FEONTM ¥ TETS
¥Y fear nur I=EYH QTAT ®Y wwy TRt AYv are Atk v ¥ worw ¥ var ¥
enrYaY ¥ AT ¥ TR Am qv #T ara har AT EAT ¥ aY foute o N

\ ucAT b A oM W atndm sT X U, IW att Ey W aYeY T R 1 uE
wAT 3an yfugeY % ve artfoun ov gt gradt ¥ svew fror ¥ 1 @AT
¥ oumzs Ao 7f nuT BT W W ARY ¥ FUAT gnT-uwm BYSWY &R Y |

hrr grar ¥ T fi @ amu gejafjesg thard)sim=T
gmTiujaaTe arvgals] TR foartrje] o gETY gt va a=u afr Phwet
graarfon &0 % arfug o7 fodTes o sa feevdT game vd avst ok ot
AthaaT ATz 8T wruT AYAY ATvEY o7 frar v avet A ¥ AT % wvm
' JWET TTEATEA heT oX AW ¥ Wy amTd gAY a=n A T oY ATy e

CgEAT aY EaT X, oY wnti

‘gEt ERTYT EYTH ¥, WUTH QFRT &Y qLATeY gd oY AWK
frar aur @&t oTET XQAT EETYT &Y TRUT | :
zo/~
g @ ey
13 6. 98 -

*R.0. & A.Co

sd/=-
Inspr.-cum-off{icer-in-charge
ShastriNagar P.S. '

CMP I.G.I.H.S. 4
Returned to the P.S. & . . .
intimated to the O/c G. Bagh P.S. to register
u/s 302/307/34/1208/379 IPC & 27 Arms Act. .
I will investigete the oase. R

ot

. sd/- .
Impr.-oun-olc-a._ Bagh P,?.
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TO V(HE DIRECTOR, CBI, NEW DELHI.
INFO yINT DIRECTOR (EAST), CBI, CALCUTTA

FROM DIG, CBi, PATNA REGION, PATNA.

oYy
7 NO._ 705 | RC.43(A)97-PAT. DT. 14-6-98.

BR!J BIHARI PRASAD FORMER MINISTER GOVT. OF BIHAR AND
AN ACCUSED IN CBI CASE RCJ43(AY97-PAT.- COMBINED
ENGINEERING ENTRANCE EXAMINATION 1996 IRREGULARITIES. WAS
GUNNED DOWN BY A GROUP OF ARMED ASSAILANTS IN THE
EVENING OF 13-6-98 AT INDIRA GANDHI INSTITUTE OF MEDICAL
SCIENCE, PATNA WHERE HE WAS UNDER TREATMENT WHILE IN
JUDICIAL CUSTCDY (.) HE WAS ARRESTED ON 4-4-98 IN THE ABOVE
MENTIONED CASE WHICH HAD BEEN REGISTERED ON ORDERS OF
PATNA HIGH CCURT (; AN ANGRY MOB LED BY SMT. RAMA DEVI,
MP, WIFE OF SHR! BRIJ BIHARI PRASAD CAME IN PROCESSION TO
THE GATE OF CB! OFFICE PATNA AT ABOUT 3.00 AM ON 14-6-98 AND
RAISED INTIMIDATING SLOGANS AGAINST CBI IN GENERAL AND RK.
SINGH, DY.SP, CBI, PATNA, THE 10 I+ PARTICULAR (.) THE MOB LED
BY SMT. RAMA DEVI ATTEMPTED TO GATE-CRASH INTO THE CBI
OFFICE PREMISES BUT INTERVENTION OF THE LOCAL POLICE
FOILED THE ATTEMPT(.) LOCAL POLICE AUTHORITIES HAVE BEEN
INFORMED REGARDING THE INCIDENT AND REQUESTED FOR
ADEQUATE SECURITY ARRANGEMENMTS FOR THE CBI OFFICE PATNA
AND FOR DY. S.P. SHRI R.K. SINGH (.) COPY OF F.ILLR. IN THE CASE
OF GUNNING DOWN OF BRIJ BIHARI PRASAD HAS BEEN SOUGHT
AND IS AWAITED FROM Ss.P. PATNA(.) L

- (',Cn (L

(NC.VERMA) '“[¢/q ¢
DIG OF POLICE
CBI : PATNA REGION PATNA

7:\\\c\\ COPY TO SP, CUI, PATNA.
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F IMMEDIATE. '

CENTRAL BUREAU OF INVESTIGATION
GOVERNMENT OF INDIA
DR. S.K. SIANGH PATH

PATNA.
20/ ,
No. ICon/Misc/98/Pat. Cated, the 14th June 1998
To
The Sr. Supdt. of Police,
Patna.
Sir,

In the wake of the killing of Shri Brij Biharl Prasad, former Minister,
Govt. of Bihar and an accused in CBI Case vide RC.43(Ay97/Pat, a ‘nob led
by Smt. Rama Devi, M.P. raised Intimidating slogans at the gate o the CBI
Office, Patna against the CBI! in general and Dy.S.P. R.K. Siigh, the
investigating Officer of the case in particular. It has also been repc:ied that
the mob as above attempted to gate crash into the CBI premises.

In view of the above, it is requested lo arrange adequate se: urily at
the CBI Office to prevent any untoward incident. At the same tima, it is
considered essential that proper securily is afforded by the local poli..e to the
Dy.SP R.K. Singh by providing an armed PSO lo him. His re-idential
address is as follow:-

Shri R.K. Singh,
Dy.S.P., Police Colony,
Anisabad, Palna.

Necessary arrangements may also be made o thwart any mischiefl inere as
well,

Yours faithfully
/I«(%

%
(V.S K. Kaumg: {
CBI.SPE:Patna

/



'lwwv:iﬂﬂl”" "

W:M'fm

Ly
LT B M

TH SERIT

{ ¥ W™ W ) &
uu*{a h yafaerd wwr ¥ niw g |
A 3k weel g e wrdwd s L= 21

wven w fw e wem fean R . ol wraerall gwivs
yarw & wiw T 2k w Prenfienrd i g

ﬂ"l‘ﬂl‘*ﬂl [

yontd sk RS g———
mmmm«gymﬁxmwmm
Jonwn g Kae

nm:irmhv;ltﬂm

LR

tmhnﬂ

=)

— 2

s e ——om

- ) Sy AR WP RN AW

™ Pl wrwd -yertw o
o 2t Tl e & e R
-fewt ™ gy wy T o1
wyw ¥ dawm wy,
mtmwht‘kmiwm
wo rers | o) svareds greenitaR

~(mwt m

K

‘d'..';.. a =y 74

. ..‘.-..-.-‘-- ....,-....., - W‘L' ™ L R

¥ warm s st Rk e
™ W w2 e 8wk
W{dm oy e e e
i"ﬁﬂm«hwom
ﬁz*n
WAW-YE VT 376 aveme. v
el . Aftelt W o o,
el WM v T | TR IR
™ W W . wrteraw) A
D, am ¥, feive) e wak §q
& ayl o caomd mgn
e Paewfirwr) croreres v} 3 TFRD
w1 yare A v A ol vl R

S _
D avia Bty

wirwn fem ol IR 4

2 wfyeNdR awdelt m o)

whewt i &3rn won  fo o T
el Prerl\vel) ol T . & wn
werr{ vt v RO srkw fem ) wed
fwed v T st o T

® yamk s v wahn
srwfm qd W A 1 i T T
T 7w W) Sl R ot
T WEEW) v At vig W 3y
Twgwr vin wTw A wrw v
. F Qg amix Mew
et wred 3t

™ tom w gt e e
i Pyl st ey} 3 yafen(
YEIZE ST LN | - 9T )
T R THICE Ye T g0 @ ) g
¥maif Tk v TR fem i
o T wred faara v e sy
th-fyerarft T 2t 3w 2R
w9-t, Wt 7! W 9rim | v v

o fordrt e o} ey v | meint

wu yafewr(e monm v ge ™
T - -

EfACTE

(X140
wﬁmm‘%ﬁhm
wrerd 7T wd o) B YoRw ™ ‘

.
4

— = B -

|
{
!

Xl



" ]|Furore

B
{

ﬂ

C
:
)

-

HT Correspondent

NEW DELHI, July 4-Th: Lok
Ssbha was virtually hijacked by
the RJD members led by M1 Laloo
Prasad  Yadav for abou: 4S5
mimses today when they walked
Ino the weil of the House 1o
extend support lo their colles,
Mn Rama Devi, wife of the for-

" meoiinisier Ms B.B Prawd who
was Klled while In judicial custo-
dy ia Patna hospital recently.

Mrs Rama Devl was piessing
for the *‘hanging of Mr R X Singh,
CBI officer, who had misbehaved
with her am) was also responsibl
for the murder of het hushand

. oot = )
in .ok Sabha
ver Brij Bihari issue
U Rama demands hanging of CBI officer

- u9q

CBl itsell was 2 party to ithe nur-
der, she could nut sccept the
Government offer of a CBI incjui-
ry. the woman miemver said.

Mr Lalvo Prassd Yadav who al
one time declazad that he wouid
not allow the Huuse to proceed
unless thete was a satisfactory res-
ponse from (he Governmment on Pra-
sad’s murder, also slleged that the
Samats-BJP combine was sesponei-
be for the murder of the [uriner
minister, e even naned the MLA
from Govindganj in this connec-
tion Apan from ihe RID mem-
bers, the Samajwadi Pau - Mi's

Govt wanle to b sh up
Brij Bilwei :ase: Modl P-3

She retorting 1o Prime Minister
Al Beharl Vajpayee's remark
thet If found guikty the CBI officer
would be punished, My Roma
devi said, ‘| want Nim 10 be
hanged aml not Ms suspension. '
Vinually in lcas, Mis Rama
Devi told the Government that she
had no (aith in the CBL. She came
near e Speaker's podium end
started mrguing with him and allg-
god that M1 Vajpayee was heading
¢ Gevernment of musderers. Since

- D Gt el eb TS e ie =

" House held
- to ransom

Contnued lrom p | cos ¢
luncrion 11 had bevorne » dauly rou-
tne with him, he remaskexd

Mr Prabhu Noin Singh of he
Samats Pty wenied to know who
wes sesponsidle for providin pro-

ai30 joined thein 1n the weil of the
Hewree (o lend them suppor-

Tiee RID members also g sup-
post [rum the Congress bt hes
when Mr Shiv Shankar asked the
Prime Minister i0 assuie the
House that action would be lahen
sgsinyt the CUBI officer named by
Mis Rama Devi and 8ls0 s122ed
heen a3 10 what had happenc : v the
setting up of the privilege cumm-
tee which he had pronused when
Mis Rama Devi had raised this inat-

fectron o the criminaly of UP and
Bihar in the State of Bihar. 1 had

Walked 10 Mr Yadar on this

bt no action wus taken by the
Government tu prixect Ung lises of

Ure people,” he ssdd

Prime Minisier Atel Dehar V-
payee said hat tive entire louse
weos agnsied over the murder of
the husbend of o Iady mevnber i
Aeepng in mind the wishes of the
House he was prepared 1o order o
COI inguiry 40 the murder of Ms
Pratad Bt Mis Rama Devi a

! well a1 the entire RJD grovp

! opposed having » CB! inquiry

! The Prime Minister further said
that he woyid wasit to be guldeu by
the House as to what type of Inqui-
1y be should order. There were (wo
spects’ one lhe sphers of privile-
§¢ commlice could be eapanded
and U odver wax 10 ordes a CBI

|

Imicy. Bt UGus was beng
oppusad

.
vl perform a niracle

ter ealicr alleging threat to her and
her hushand's lite Ite dennmided
that the concerned offices be imine
diately suspended and a proper
investigaton be carned out it
the murder of Mr B B Prusad

Mr Laloo Yadav sawd the forimer
mimster was arrested by the Clil
when he was running high fevcr.
The CBI misbehsved with tnin and
s wife. Despite the protection of
conunainius he was killcd i the
hospltal. e said there was a nexos
between the criminals of Uf' and
Bihar and behind Mr Peasad’s e -
der he femed the laud ol the
Gouvindgany MLA.

Mr Yadav was, however, inter-
rupied by Mr Vijay Guel sind Mr
Virinder Singh of the BJP. M:
Goel said thai a persun who was
shuut 10 go 1o jul was speaking’
sbuut Iaw wad vrder. [t was (he 1es.
possibulity of the Ratei Gavern.
nend 10 peutect ihe life of the mur-
Jeted [ormer tnuiister. Me Vigin.
der Singh alsu twuk up cudgels
aganst Mr Yadav and urged ihe
Sicaker 10 restrain hun v
hulding out tuests everyday (hat
he would nut allow the Huase to

Continuved on p 1 col 8
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APPERDIX NI L
- C&‘__u. posu dF of the ‘R‘W“‘)

8 ‘ ]
\"’\»“‘ CENTRAL BUREAU OF INVESTIGATION
”&,, EAST ZONE : CALCUTTA

‘ U
g ! i ! gt aud omrett )
5 2( r‘/m Pryss Betor PM o Rc43(ﬁ)/¢;> Rt
B ridiidir Banthtdiiisittanastiit

May Kindly uh 0 1D / Letter / Fax Nu.(s)
darted on tiw above noteu sabject.

{
Observations /' comments of DCBI / SHICI / JOE) s Jase

[}
reproduced below / encivsed for information and necessary action.

Vel Lag ‘W ¢ fwpeal §- Aok EUA.

Qe al cepecl.

anest 6} Ok Freng n
Cn e 434 q)=F .

Lastern Zone / CH
Calcutta

sy, Oafra .
Y b i

7y
C u;\o s, Cut, | for information

arnd e essary action

Dy.Swy it.of Police
Gastern Ao / CIist
Takutta



AFPENDIX X
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¥orm of Heading of Deposition 6‘\
Case mnber 456 (€) 98 . T R Yoo,

Deposition of witmass Nb. 03 ‘For“Ehe *coﬁplait'iilit;'-‘;ﬁ;! about
45 years taksn on solemn ‘sffitrmatéon ¢@ the 22y bt mgust
1998, A

[

A
My naneLShri Jalprekash pandey.

- o
e am*\aon of 8hri Jug:i Shankar Pandey. My age is 45 years.

¢ A Hindy
I amLI\:y religion.

”“,uya'ﬁ.
My hoae is at mauja, Palice Otation,fnovmdﬂasm

Distvict , Bast Champaran.

I reside et present in Mauja Sem Police Station Sem District

oY
Sem.Where 1 amckguﬁiwtion.
1) I know both the parties of this case.
2) The incident occurred on 4=4-98 at 7.30 A.M.

3) C.B.l. raided the official residence of the Minister
of Znergy, Shri Brij Bihari pPrasad situated at Bailey
resd. At the time of rald I was already present there.

4) Complainant was ' oking after her husband.

S) Plaintiff said that doctor hat advised to §et the patient
admitted in the hospital immediately. Since the condition

of patient is very critical.

6) Defendant &hri R.K. 8ingh, Dy. S.P., CBI said that
"the wife of thief would be thief." I have handcuffed
meny Members of Parliament like you. You will be handouffed
anJIta‘;gamyou dragging. He said that you have becoms Mesmber

~



/ \2.— |

—
-

J;
of Parlisment by bogus voteh On hearing this Rema Devi, M.P.
asked him to take his womds back and spologise.

7) Defendant 4id not. spologise and 4id not withdiew even

those words.



— (3

8. I used tc come Patna 5-6 timesfin a month.
9. A day before the incident I came to Patna to take medicines.

I am a Pharmacist.



o ":j aq; y -
writ ¥

I purchased medicines y(Lm. 20,000 £rom Amit Pharmacy om

304498, I took medicines by bus on 5.4.98. I had got medicines
anl],on 3.4.98. I stayed in the house of Amit Pharmacy on the

night of 3.4.98. I stayed at: the House of said Minister on

the night of 4.4.98. I left the medicines in the pPharmacy and

went to bus stand there. I came out from this Pharmacy

between 6,00 «6.30 2.m. On 4,4.98.

0. On the night of 3.4.98 I came to know from amit Pharmecy
telephone that the Min.ster is 111, I myself telephoned him
at 8 p.m. and came tO0 know that he is very serinus. At that
time I 4id not know abcut the advice glwea by the Doctor.

I was taking tea at that time.

11. I 4id not £ind it proper to gc to the residence of
Minister at that time.

12. I 4 not £ind it proper to go to residence of Ministers
at night.

13. 1 saw the defendant at the time of incident. He was
about 45 years old and he is a tall person and his complexion

is fair. I saw him for the first tims.

14. At the time of incident I was in the Varandah. when the

incident took place we came outside.

15. The defendant Aid not say to arren#ho Minister. I can~
not say that the defendant took away the Ministerin his

vehicle.

16. The defendant and sther seniom officers took away the
Minister. They took him in their lasp. Rams Devi was saying
that he may be tuken to hospital and thereafter you can

take him whereqper you like.
8¢/~ T

Md. Jefer Imem’ ¢
Juigial, Hegpstrate 1%
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APPEMDIX X
(E_ﬁ Pawa £2 0 F the ‘RQPO'B*) -
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Formm of Heading of Deposition
Case No. 456 s C s 1998

Deposition of witness No. 4 for the complainant aged about
35 years. Taken on solemn affiemation on the day of 25 mgust
1996.
nm is ahr.t Bhola Prasad Premi
aq&“ is s 35 ;::‘u?w% ﬂ":"“d
I am by religion s Hindk
My Nationality is s Indian
My Home is at Mauza s Daut Chhapra, Police Stations Msenapur,
Distt.s Magaff cpur

I resident st present in Mauza s do, P.8.-do, Distt.-do

‘) Where I am -~ a Business man.
"1. I Xnow both the parties
i3 Incident occurred on 4¢4.98 at 7.30 AeM.

3¢ At that time Govermnment residence of Brij Bihari prasad
was raid ’ _ -~ Brij Bihari Prasad was unwell
and his wife was lcoking after him.

4. RamDevi has said “hat she may be allowed to take her
husband in the Hos ital for treatment. After that you &
your work.

S. Defendant has said that I have handcuffed so M£ mdnur
of parliament like you. bimld also be handouffed andjtuke

you dragging. You are a wife of thtef andow'ao/‘\a thie¢f.
You have become a M.P. by bogus votes.

6. On hearing this Rama Devi asked him to tske his words
back and appologise. He has neither appologised nor take:. .
his words back.

7. Rama Devi has a reputation in the society and this has

maligned her reputation ii tae society.



8.
9.

10.
11.

12,

13.

14.

15.

16. I did not understond any reason why the defendant used such

Y - =

26- fy98 - 24-8-98 - 24-8-98

Besides me, 8=10 persons had witnessed this incident.

Smte Rama Devi 18 a Msmber of Parlisment: from Motihari

Lfk sabha constituency.

Smt. Rame Dsvi has great reputation in the society.

The said remarks and behaviour of the defendant has damaged

the reputation of Rama Devi end it has defamsd her,

When the plaintiff asked him to tender his apology, I cane

down. Thereafter, I do not know whether any derogatory

word was used or not.:

When C.B.I persoanel cams to conduct the yaid, I was in

the bedrédm of Brij Bihari pPrasad. Other persons were alsc

in the bedroom. At that time, the coctor was not present

in the bedroom.

Smt. Rama Devi said that the doctor has left 1/2 hrs.

before after the check up.

The C.B.I. persormel st:(:ed thefr work immadiately after

thetr arrival .

dearogatory words.

17. &8 che C.B.I officer enteredifhe room, we Came in w yumpdal

Ao e

4

of cutside - room. Cnly 8&mt. Rama Devi and her huasbnag

renained in that room.

s/~

Jal Parkash Pandey,
22-8-98

84/-

Md. Jaffar Imam
22=8+98
JeMe

L
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